NUTES OF MEETING No.08/19 OF NORMS COMMITTEE-I (DES-1_SECTION) HELD ON
92018 & 27.09.2018

=

. In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /

Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of such
document has been placed at the end of the Minutes, in running serial orders. The scanned copies uploaded is to
be accepted. The U.O NO / O.M No of the scanned copy is reflected in the minutes.

1) It is also informed that all applications/representations/reply to the Deficiency letters etc. may be sent

to Sh. R.P.Goyal, Additional DGFT and Chairman, NC-I at e-mail address-rp.g__’oyal(wnic.in /

ncl.dgft@nic.in . All firms are also requested to mail/send their present valid email addresses so that
correspondences can be made through email/ by Post.

The meeting No. 08/19 of the Norms Committee (NC-I) dated for the licensing year 2018-2019 ‘held
on 14.092018 & 27.09.2018 under the Chairmanship of Sh.Vijay Kumar, Additional Director General of
Foreign Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee were
present in the meeting: -

SINo | Name of the representatives & | Room Telephone No. Department
their Designation No.
L. SH. K.K.Tiwari, 476 23066262 DHI Udyog Bhawan

Industrial Adviser

2. Sh. Sandeep Chauhan | 468 23061204 Extn.| DIPP, Udyog Bhawan
Development Officer 3200
3: Sh. K.S. Sodhi, 738 73063800 Extn.2457 | MSME ,Nirman Bhawan

Asst. Director

4. Sh. K.P. Singh, Dy. DGFT 302 23061562 Extn.146 DGFT, Udyog Bhawan
5. Sh. Sanjeev Kumar Kala, FTDO 404 23061562 Extn.265 DGFT, Udyog Bhawan
" Case No:15/5/80- |Party Name: WELD FUSE " Meet No/Date:8/80-  Status: Approved
ALC2/2018 PVT. LTD. ALC2/2018
14.09.2018
HQ File RLA File Lic.No/Date:0910053211 Date:14/27.09.2018

:01/80/050/00064/AM 19/ :09/24/040/00179/AM13/ 106.07.2012

I Decision : The committee considered the case as per agenda and decided to allow import item as
i. 1.02 Kg/Kg content in Export Product and of relevant diameter.

RA concerned may take further necessary action as per the decision of NC.

Case No.:24/19/80- Party Name: PRABHA Meet No/Date:8/80- Status:
ALC2/2017 ENGINEERING PVT. LTD.  ALC2/2018 Deferred
14.09.2018
2 HQFile RLA File Lic.No/Date:0310804117 Defer

:01/80/050/00305/AM 18/ :03/95/040/01016/AM16/ 22.04.2016 Date:17.10.2018 |

Decision: The committee considered the case as per agenda and decided to defer the case for want of reply k



from the firm. Case is deferred

Case No.:28/19/80- Party Name:ASHOKA 'Meet No/Date:8/80- Status:
'ALC2/2017 MANUFACTURING LTD, ~ ALC2/2018 Deferred
14.09.2018
HQ File RLA File : "~ Lic.No/Date:0210206863 Defer
:01/80/050/00309/AM 18/ :02/24/040/00077/AM17/ 28.07.2016 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that DL was send to the firm on
13.09.2018 and reply still awaited. Case is deferred.

Case No.:68/19/80- Party Name:BLISS ANAND  Meet No/Date:8/80- Status:
'ALC2/2017 PVT.LTD., ALC2/2018 Deferred
14.09.2018
HQ File ~ RLA File "~ |Lic.No/Date:0510399681 Defer
:01/80/050/00349/AM 18/ :05/23/040/00266/AM17/ 12.09.2016 Date:17.10.2018

Decision: The committee considered the case as per agenda and decided to give Personal Hearmg to the
firm in the next meeting to explain their case before the Norms Committee. Case is deferred.

~ [Case No.:21/19/80- Party Name: STERLITE Meet No/Date:8/80- Status:
ALC2/2017 POWER TRANSMISSION  ALC2/2018 Deferred
LIMITED 14.09.2018
HQ File RLA File ' Lic.No/Date:0310807952 |Defer |
-01/80/050/00302/AM 18/ :03/95/040/00477/AM17/ 21.09.2016 Date:17.10.2018

Decision: The committee considered the case as per agenda “and it has been noted that MEIT vide their
letter dated 5.4.2018. The firm vide their letter dated 31.5.2018 has furnished the information and same has |

been forwarded to MEIT on 22.6.2018. The Committee decided to remind the MEIT to expedite their
comments. Case is deferred.

‘Case No.:71/19/80- Party Name: JBM Meet No/Date:8/80- Status:
'ALC2/2017 KANEMITSU PULLEYS ~ ALC2/2018 Deferred
PRIVATE LIMITED 14.09.2018
HQ File RLA File - Lic.No/Date:0510400867 Defer |
:01/80/050/00352/AM 18/ :05/23/040/00442/AM17/ 20.12.2016 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the D/ L has been issued to the
firm on 13.09.2018 and decided to wait for the reply from the firm. Case is deferred.

[Case No-2/8/80-ALC2/2018 |Party Name: SHIV  |Meet No/Date:8/80- Status:
'HYDROMET /ALC2/2018 Deferred
‘ 14.09.2018
'HQ File RLA File ;Lic.No/Date:24lOO42l 16 Date:17.10.2018
:01/80/050/00125/AM 19/ 24/24/040/00027/AM17/ 02.01.2017 :

Decision: The committee considered the case as per agenda and noted that a complete set of apphcatlon has

been sent to MSME on 18.9.2018 for their comments. The Committee decided to wait for the comments from
IMSME. Case is deferred.
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‘Case No.:11/19/80- Party Name:VEM 'Meet No/Date:8/80- Status:

ALC2/2017 TECHNOLOGIES PVT LTD. |ALC2/2018 Deferred

~ 14.09.2018 <
HQFile "RLA File " Lic.No/Date:0910065039 Defer
:01/80/050/00292/AM18/ £09/24/040/00054/AM18/ 15.05.2017 Date:17.10.201 s

'Decision : The committee considered the case as per agenda and noted that the D/L has been issued to |

the ﬁrm on 13.09.2018 and dec1ded to wait for the reply from the firm. Case is deferred.

Case No.:9/9/80-ALC2/2017 |Party Name: MAFLOW Mect No/Date:8/80-  Status: Approved
INDIA PRIVATE LIMITED  ALC2/2018 |

14.09.2018
HQ File ‘ RLAFie ~ [LicNo/Date:3110066804 Date:14/27.092018

01/80/050/00187/AM18/ :31/83/040/00049/AM18/ 105.07.2017

Decision : The committee considered the case as per agenda and decided to ratify the norms with following

wastages:

i.  The import item Rubber Artic, Alu tube and Shrink Sleeve are allowed with 2% wastage.

ii. The rest of the other import items are allowed on net to net with accountability clause.

'RA concerned may take further necessary action as per the decision of NC.

~Case Nd.:ii}SISO; o iParty Name: VEM T Meet No/Date:8/80- Status: Anproved '
ALC2/2018 'TECHNOLOGIES PVT LTD. ALC2/2018
| 14.09.2018 |
HQ File RLA File | T |Lic.No/Date:0910065278 Date:14/27.09.2018

10 :01/80/050/00066/AM19/ | 09/24/040/00183/AM18/ 17.07.2017

Demsnon The committee considered the case as per agenda and decided to ratlfy the licence as anplied by
the firm.

'RA concerned may take further necessary action as per the decision of NC.

Case No.:45/20/80- Party Name:ENERTECH Meet No/Date:8/80- Status:

'ALC2/2017 ENGINEERING PVT LTD  |ALC2/2018 Deferred
14.09.2018

HQ File ~ RLAFile Lic.No/Date:0910065374 Defer

:01/80/050/00409/AM18/ :09/24/040/00212/AM18/ 23.08.2017 Date:17.10. 2018

,Declsmn “The committee considered the case as per agenda and decided to send a complete set of
application to Ministry of Steel for their examination / comments. Case is deferred.

Case No.:18/19/80- |Party Name: KINECO' " Meet No/Date:8/80-  Status:
ALC2/2017 KAMAN COMPOSITES - |ALC2/2018 Deferred

: INDIA PVT LTD 14.09.2018 ‘

12 HQ File RLA File " ILic.No/Date: 1710006668 |Date:17.10.2018
:01/80/050/00299/AM18/  :17/24/040/00050/AM18/ 10.10.2017

Decision: The committee conS|dered the case as per agenda and demded to remlnd MEIT to expedlte thelr

i



-

comments. Case is deferred.

Case No.:13/19/80- Party Name: HELVOET Meet No/Date:8/80- Status:
ALC2/2017 RUBBER AND PLASTIC ALC2/2018 Transferred
TECHNOLOGIES INDIA P.L. |14.09.2018
13 HQFile RLA File j . Lic.No/Date:3110066891 Defer
:01/80/050/00294/AM18/  |:31/83/040/00086/AM18/ 17.10.2017 Date:17.10.2018 |

Decision: The committee considered the case as pér ageﬁda " and decided to transfer the case to NC-VIL
Case is transferred.

*|Case No.:45/19/80- |Party Name: LARSEN &  [MeetNo/Date:8/80-  Status:
ALC2/2017 TOUBRO LIMITED ALC2/2018 Deferred
' 1 14.09.2018

14 'HQ File ~ |RLA File "~ [Lic.No/Date:0310816384 Defer
:01/80/050/00326/AM 18/ :03/95/040/00476/AM18/ 17.10.2017 Date:17.10.2018

Decision: The committee considered the case as pef agenda and noted that the D/L has been issued to the
firm on 13.09.2018 and decided to wait for the reply from the firm. Case is deferred.

Case No.:6/19/80-ALC2/2017 Party Name:NIPHA ~ Meet No/Date:/80-  Status:
[EXPORTS PRIVATE ALC2/2018 Deferred
n LIMITED 14.09.2018
\sHOFle  RLAFle Lic.No/Date:0210207906  Defer |
.01/80/050/00287/AM18/  :02/24/040/00113/AM18/ 24102017 Date:17.10.2018

Decision: The committee considered the case as pér agenda and noted that the D/L has been issued to the
firm on 13.09.2018 and decided to wait for the reply from the firm. Case is deferred.

Case No.:46/19/80- Party Name: STERLITE Mt No/Date:8/80- ‘Status:
ALC2/2017 POWER TRANSMISSION | ALC2/2018 Deferred

x LIMITED 14.09.2018

1 HQ File RLA File Lic.No/Date:0310816625 Defer
:01/80/050/00327/AM18/ :03/95/040/00236/AM18/ 30.10.2017 Date:17.10.2018

"Decision: The committee considered the case as per agendé and decided to wait for the comments from
'MEIT. Case is deferred.

Case No.:34/19/80-  Party Name:CHASYS Meet No/Date:8/80- Status:
ALC2/2017 AUTOMOTIVE ALC2/2018 Deferred

| (COMPONENTS PVT. LTD. 14.09.2018

HQ File RLA File "~ [Lic.No/Date:3110066895 Defer %
-01/80/050/00315/AM18/  :31/83/040/00101/AM18/ 31.10.2017 Date:17.10.2018

'Decision: The committee considered the case as per agenda and decided to call for from the firm the
following information:

1. Complete name of Export Product.
ii. Weight of Export Product.
iii. Net content of inputs in Export Product and its calculations with wastage.

| Case is deferred.
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Decision : The committee considered the case as per égendé and decided to call for from the firm the

Case No.':36/'iw9/8'0- Party Name:ASHOKA Meet No/Date:8/80- Status:

ALC2/2017 MANUFACTURING LTD, ~ |ALC2/2018 Deferred

' 114.09.2018
'HQ File RLA File " ILic.No/Date:0210207941 Defer
.01/80/050/00317/AM 18/ .02/24/040/00120/AM18/ 03.11.2017 Date:17.10.2018

Decision: The committee considered the case as pef agéndé and noted that the D/L has been issued to the
firm on 13.09.2018 and decided to wait for the reply from the firm. Case is deferred. :

Case No.:12/19/80-  Party Name:HTL LIMITED | Meet No/Date:8/80-  Status:

ALC2/2017 ALC2/2018 Deferred
14.09.2018

HQ File RLAFile  |Lic:No/Date:0410163668 Defer ;,

.01/80/050/00293/AM18/  :04/24/040/00151/AM18/ 06.11.2017 Date:17.10.2018

Decision: The committee considered the case as per égéndé and noted that deﬁciency'l'etter has been issued
to the firm on 17.5.2018. No information received so far. It is decided to send final reminder to furnish the |
requisite information within 15 days failing which case will be rejected. Case is deferred.

Case No.:9/20/80-ALC2/2017 Party Name:S AND P Meet No/Date:8/80- Status:
ENTERPRISES ALC2/2018 Deferred

( 14.09.2018

HQFile RLA File  |Lic.No/Date:0410163667 Defer

.01/80/050/00373/AM18/  :04/24/040/00148/AM18/ 06.11.2017 Date:17.10.2018

Decision : The committee considered the case as per agenda and decided to call for from the firm the
following information as recommended by TA(MSME):

i Weight of Export Product.
ii. Stage wise wastage.

| Case is deferred.

Case No.:73/19/80- v Party Name:CHEMICO ~ IMeet No/Date:8/80- Status:

ALC2/2017 SYNTHETICS LTD., ALC2/2018 Approved
14.09.2018

HQ File RLA File " Lic.No/Date:0510404529 Date:14/27.09.2018

:01/80/050/00354/AM 18/ :05/23/040/00293/AM18/ 07.11.2017

jDecisioh : The committee considered the case as per agehda and on advise of Vrepreseﬁtaﬁve of MSME
\decided to ratify the norms as applied by the firm.

RA concerned may take further necessary action as per the decision of NC.

Case No.:78/19/80- Party Name: SMS INDIA PVT. Meet No/Date:8/80-  Status:
ALC2/2017 LTD., ALC2/2018 Deferred

| 14.09.2018
HQ File RLA File Lic.No/Date:0510404554 Defer
.01/80/050/00359/AM 18/ :05/24/040/00341/AM18/  09.11.2017 Date:17.10.2018

ka



following information:

i. Specification of Export Product.

ii. Justification of Quantity of import item No.4&S3.

Case is deferred.

Case No.:79/19/80- ~ Party Name:PETERS
ALC2/2017 SURGICAL INDIA PVT.
LTD.
23 HQFile RLA File
.01/80/050/00360/AM 18/ .05/24/040/003 18/AM18/

Decision: The committee considered the case as per agenda and decided to tra

Case is transferred.

Case No.:48/8/80- Party Name:UNI VTL
ALC2/2018 PRECISION PVT. LTD.
HQ File RLA File

-01/80/050/00171/AM19/ :65/24/040/00006/AM 18/

E Meei Nd/Date:8/80- Status;
ALC2/2018 Transferred
14.09.2018

" |Lic.No/Date:0510404568  Defer

10.11.2017 Date:14.09.2018

nsfer the case to NC-Vii.

:Meet No/Date:8/80- Status:
'ALC2/2018 Deferred
114.09.2018

" Lic.No/Date:6510000010 Defer Date

115.11.2017 Date:17.10.2018:

Decision : The committee considered the case as per agenda and on the recommendation of Technical |

5 Expert of MSME decided to call for from the firm the followin

i. Wastage is very high.
il. Export Product is not clear.

g information:

The committee further decided to give Personal Hearing to the firm in the next meeting to explain their

case before the Norms Committee. Case is deferred.

| Case No.:39/8/80-ALC2/2018 [Party Name: ALSTOM
'TRANSPORT INDIA

LIMITED
- HQFile RLA File
25 -01/80/050/00162/AM19/ :07/24/040/00227/AM18/

~ Meet No/Date:8/80- Status:
ALC2/2018 Deferred
14.09.2018
Lic.No/Date:0710112422 Defer Date:
16.11.2017 Date:17.10.2018

Decision: The committee considered the case as per'égenda and noted that a cohiplete set of applicatidn of
the firm was sent to DHI on 20.09.2018 and decided to wait for the comments/reply from DHI. Case is

deferred.

" [Case No.:55/19/80- Party Name: VEELINE
'ALC2/2017 'MEDIA LTD.
HQFle  [RLAFile
:01/80/050/00336/AM18/  :02/24/040/00130/AM18/

'Meet No/Date:8/80- Status:
ALC2/2018 Deferred
14.09.2018
Lic.No/Date:0210207985 Defer

20.11.2017 Date:17.10.2018

26 Decision : The committee considered the case as ber agehda and decided to call for from the firm the

[following information:

i. Weight of Export Product.

ii. Justification of wastages for import item No.8,9,10 and 11.
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|Case No.:41/20/80-
ALC2/2017

31

‘Case No.:26/20/80-

:01/80/050/00390/AM 18/

1:01/80/050/00367/AM18/

CaSé is deferfed.

Case No.:77/19/80- Party Name: MAK Meet No/Date:8/80- Status:

ALC2/2017 CONTROLS AND SYSTEMS ALC2/2018 Deferred
PVT LTD. 114.09.2018

HQ File RLA File Lic.No/Date:3210078312 Defer Date:

:01/80/050/00358/AM18/ :32/21/040/00073/AM 18/

127.11.2017 Date:17.10.2018 |

Decision: The committee considered the case as per agenda and decided to give Personal Hearing to the firm |

in the next meeting to explain their

:01/80/050/00333/AM18/ :04/24/040/00169/AM 18/

Decision: The committee considered the case as per agenda
decided to ratify the norms as applied by the firm.

‘ Party Name: ICEM

ALC2/2017 ENGINEERING COMPANY
| PRIVATE LIMITED,
HQ File RLA File

:03/94/040/00742/AM18/

case before the Norms Committee. Case is deferred.

Case No.:52/19/80- Party Name:PARKER Meet No/Date:8/80- Status:

ALC2/2017 HANNIFIN INDIA PVT. LTD. ALC2/2018 Approved
14.09.2018

HQ File RLA File Lic.No/Date:0410163783 Defer

12.12.2017 Date:14.09.2018 |

and on advised by representative of DHI

Meet No/Date:8/80-

Status:
ALC2/2018 Deferred
14.09.2018

Lic.No/Date:0310817800 Defer D'ate:'
15.12.2017 Date:17.10.2018

Decision: The committee considered the case as permagehda and decided to send a complete set of
application of the firm to MSME for their comments. Case is deferred.

Party Name: LEEL
ELECTRICALS LIMITED

HQ File
101/80/050/00405/AM 18/

RLA File
:05/23/040/00367/AM18/

Decision : The committee considered the case as per agenda

MeetkNo/Date:8/80-
ALC2/2018
14.09.2018

Lic.No/Date:0510405039 Date:14/27.09.2018
22.12.2017

and decided to ratify the norms as under :

Status: Approved

i Import item No. Copper tube 4 -- 1.01 Kg/Kg content in Export Product.

Import Item No. Aluminium foil 6 — 1.02 Kg/Kg
iii.
accountability clause.

content in Export Product.

The rest of the other import items are components to be allowed as applied on net to net with |

RA concerned may take further necessary action as per the decision of NC.

Case No.:3/20/80-ALC2/2017 Party Name: STERLITE
POWER TRANSMISSION
LIMITED

RLA File
:03/95/040/00649/AM 18/

HQ File

MEIT. Case is deferred.

' Meet”No/Date:S/SO- » S‘/tatus:
ALC2/2018 Deferred
114.09.2018 ~
Lic.No/Date:0310818033 Defer
27.12.2017 Date:17.10.2018

'Decision: The committee considered the case as per agenda and decided to wait for the comments from
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Case No.:7/5/80- Party Name: FRIZAIR Meet No/Date:8/80- Status: Approved

ALC2/2018 PRIVATE LIMITED ALC2/2018
14.09.2018 «
HQFile ~ RLAFile  |LicNo/Date:0910065826 Date:14/27.09. 2018

:01/80/050/00056/AM19/ O9/24/040/00439/AM18/ 03.01.2018

Decision : The committee considered the case as per agenda and decided to ratify the norms as under :

i. Description of the import items as applied.
ii. Wastages as per SION C-1175.

RA concerned may take further necessary action as per the decision of NC.

" |Case No.:20/20/80- Party Name: BIRLA ~ Meet No/Date:8/80- Status:
ALC2/2017 PRECISION ALC2/2018 Deferred
; TECHNOLOGIES LTD 114.09.2018
HQ File RLA File "~ |Lic.No/Date:0310818218 Defer

33

:01/80/050/00384/AM 18/ :03/94/040/00782/AM18/ 04.01.2018 Date:17.10.20188 |

Decision: The committee considered the case as pef agehda and noted that the D/L has been issued to the
firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

" Case No..:23/20/80-  Party Name: BIRLA | Meet No/Date:8/80- ‘Status:
ALC2/2017 'PRECISION ALC2/2018 Deferred
TTECHNOLOGIES LTD., 14.09.2018
HQ File ~ |RLAFile Lic.No/Date:0310818219  Defer
:01/80/050/00387/AM18/  :03/94/040/00784/AM18/ 04.01.2018 Date:17.10.2018
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tDec'isibn/:' The committee considered the case as per agehda “and noted that the D/L has been issued to the
‘firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

Case No.:61/19/80- Party Name:ULTRA | Meet No/Date:8/80- Status: Approved
/ALC2/2017 ENGINEERS ALC2/2018

14.09.2018
HQ File RLA File Lic.No/Date:3110066956 Date:14/27.09.2018

1:01/80/050/00342/AM18/  |:3 1/83/040/00135/AM]8/ ‘05 01.2018

Declsnon ‘The committee considered the case as per agenda " and decided to ratify the norms as per the
written comments furnished by DHI, TSW (B) Section vide their U.O.No. TSW(B)/4U/3/6956/2018 dated
27/07/2018. Copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

Case No.:21/20/80- " Party Name: BIRLA | Meet No/Date:8/80-  Status:
'ALC2/2017 PRECISION 'ALC2/2018 Deferred
TECHNOLOGIES LTD., 14.09.2018 ‘
HQ File RLA File ~ [Lic.No/Date:0310818275 |Date:17.10. 2018
:01/80/050/00385/AM18/  :03/94/040/00785/AM18/ 05.01.2018

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the
firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

.
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Case No.:22/20/80- Party Name: BIRLA Meet No/Date:8/80- Status:

ALC2/2017 PRECISION ALC2/2018 Deferred

TECHNOLOGIES LTD., 14.09.2018 ]
HQFile @~ RLAFile I Lic.No/Date:0310818273 Date:17.10.2018
:01/80/050/00386/AM18/ :03/94/040/00783/AM18/ 05.01.2018 ‘

Decmon The committee considered the case as per agenda and noted that the D/L has been issued to the
firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

Case No.:25/20/80- Party Name: BGR ENERGY  Meet No/Date:8/80- Status:
ALC2/2017 SYSTEMS LIMITED ALC2/2018 Deferred
14.09.2018
38 HQ File ' RLA File ‘ "~ [Lic.No/Date:0410163861 Date:17.10.2018

:01/80/050/00389/AM 18/ :04/24/040/00187/AM18/ 105.01.2018

Decision: The committee considered the case as pef agenda and noted that the D/L has been issued to the

firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

/Case No0.:29/20/80- 'Party Name: AQUASUB Meet No/Date:8/80- 'Status:

ALC2/2017 'ENGINEERING 'ALC2/2018 Deferred
: 14.09.2018

HQFile "IRLAFile  |Lic.No/Date:3210078359 Defer

:01/80/050/00393/AM 18/ 32/24/040/00042/AM]8/ 08.01.2018 Date:17.10. 2018

Decnsnon The committee considered the case as per agenda and decided to call for from the firm the

9 following information:

40
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i Drawing and Specification of Export Product.
ii. Stage wise wastage with justification.

Case is deferred.

;CaSe No.:37/20/80- {Party Name: RAYCHEM RPG Meet No/Date:8/80- ‘Status:
ALC2/2017 PVT LTD. ALC2/2018 Deferred

: | 14.09.2018

'HQ File RLAFile  [Lic.No/Date:0310818302 Defer
1:01/80/050/00401/AM 18/ 1:03/95/040/00728/AM 18/ 08.01.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the informatibkr')/r'eply received |
~ from the firm was sent to DIPP on 06.09.2018 for their comments. The Committee decided to wait for the
rreply from DIPP. Case is deferred.

Case No.:27/20/80-  Party Name: PRECISION Meet No/Date:8/80- Status:
ALC2/2017 EQUIPMENTS ALC2/2018 Deferred

| (CHENNADPVT.LTD., 114.09.2018

'HQ File RLA File :04/24/040/00206/AM 18/  Lic.No/Date:041016388 Defer '
:01/80/050/00391/AM 6 Date:17.10.2018 |
18/ 09.01.2018

Decision: The committee considered the case as pér agendé and noted that the completé application“was
sent to DIPP for their comments on 19.03.2018. The reply waited from the DIPP and the Committee
\decided for final deferment for DIPP comments. Case is deferred.
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(Case No.:4/20/80-ALC2/2017 Party Name: ISGEC HEAVY  Meet No/Date:8/80- Status:

ENGINEERING LIMITED ~ ALC2/2018 Deferred
114.09.2018
HQFile ' " RLAFile  Lic.No/Date:0510405282 Defer

:01/80/050/00368/AM 18/ :05/23/040/00375/AM18/ 110.01.2018 Date: 17“10.2018 '

Decision: The committee considered the case as pér agenda and noted that the complete appl‘ication was sent |
to DIPP for their comments on 19.03.2018. The reply waited from the DIPP and the Committee decided for |
final deferment for DIPP comments. Case is deferred.

‘Case No.:35/20/80- Party Name: TINITA Meet No/Date:8/80- Status:
'ALC2/2017 ENGINEERING PVT.LTD.  ALC2/2018 Deferred

i 14.09.2018
HQ File RLA File ” Lic.No/Date:0310818442 Defer
:01/80/050/00399/AM18/  :03/95/040/00851/AM18/ 11.01.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the c'dmplete'appli'cation was sent |
to MSME for their comments on 07.06.2018. The reply waited from the MSME and the Committee decided

for final deferment for MSME comments. Case is deferred.

Case No.:54/20/80-  Party Name: SWASTIK ~ Meet No/Date:8/80- Status:

ALC2/2017 TUNGSTEN PVT LTD ALC2/2018 Deferred
14.09.2018

HQ File ~ |RLAFile ILic.No/Date:0310818444 Defer ~

:01/80/050/00418/AM18/  :03/95/040/00824/AM 18/ 11.01.2018 Date:17.10.2018

Decision: The committee considered the case as ber agénda and it is noted that deficiency letter send to the

[firm vide email dated 22.06.2018 and no information received so far. It is decided to send final reminder to

furnish the requisite information within 15 days failing which case will be rejected. Case is deferred.

‘Case No.:60/20/80- Party Name: GODREJ & | Meet No/Date:8/80- Status: Approved |
'ALC2/2017 BOYCE MFG. CO.LTD.,  ALC2/2018

| | 14.09.2018
'HQ File RLA File ' ~ Lic.No/Date:0310818550 Date:14/27.09.2018 |

1:01/80/050/00424/AM18/  :03/94/040/00825/AM 18/ 116.01.2018

;Decisi'on : The committee considered the case as per agenrdra and it is decided to ratify the norms as per |
ithe written comments furnished by DIPP ( TS Section ) vide their UO No.07/71/2018-TS dated 13.09.2018 |
.. Copy of the letter attached at the end of minutes. |

RA concerned may take further necessary action as per the decision of NC.

~ |Case N0.:53/20/80- Party Name: GOLD MOHUR |Meet No/Date:8/80-  Status:
ALC2/2017 'PROFILES LIMITED ALC2/2018 Transferred
14.09.2018
HQ File RLA File Lic.No/Date:0510405475 Defer
:01/80/050/00417/AM18/  :05/23/040/00421/AM18/ 31.01.2018 Date:14/27.09.2018

Decision: The committee considered the case as per agenda and decided to transfer the case to NC-VII.
\Case is transferred.

|

4
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Case No.:11/5/80-ALC2/2018 'Party Name: VERTICE
GLOBAL PVT LTD

HQ e e
:01/80/050/00060/AM 19/ :09/24/040/00556/AM18/

: MbeetNo/Date:8/80- Status:
ALC2/2018 Deferred
114.09.2018

" Lic.No/Date:0910065951 'Defer
31.01.2018 Date:17.10.2018 |

Decision: The committee considered the case as péf agéhdé and noted that the complete set of applicatio_n :
has been sent to MSME on 11.09.2018. The Committee decided to wait for the reply from MSME. Case is |

deferred

[SOLUTIONS PRIVATE

LIMITED
HQ File ~ RLA File
:01/80/050/00086/AM19/  :09/24/040/00554/AM18/

Case No.:37/5/80-ALC2/2018 |Party Name: DILIGENT SCM Meet No/Date:8/80-
: ALC2/2018

14.09.2018

31.01.2018

‘Status: '

Deferred

" Lic.No/Date:0910065941 Defer

Date:17.10.2018

Decision: The committee considered the case as bef égendé and decided to call for from the firm the

following information:

i Weight of Export Product.
ii. Stage wise wastage with justification.

Case is deferred.

Case No.:49/5/80-ALC2/2018 |Party Name: HANNING

IMOTORS INDIA P LTD

HQFile ~  RLAFile
:01/80/050/00098/AM19/  :34/24/040/00305/AM 18/

Meet No/Date:8/80-

|ALC2/2018

14.09.2018

02.02.2018

\Status:
Deferred

* |Lic.No/Date:3410043848 Defer

Date:17.10.2018

Decision: The committee considered the case as per ager{da and noted that the complete set of application

has been sent to MSME on 13.09.2018. The Committee decided to wait for the reply from MSME. Case is |

| deferred

Case No.:50/5/80-ALC2/2018 |Party Name: HANNING

éMOTORS INDIA P LTD

50 HQ File RLA File

:01/80/050/00099/AM 19/ :34/24/040/00304/AM 18/

Meét No/Date:S/SO-
ALC2/2018

14.09.2018

Status:
Deferred

Lic.No/Date:3410043847 Defer

02.02.2018

Date:17.10.2018

Decision: The committee considered the case as pef agenda and noted that the complete set of abﬁ]iéatidn ,
has been sent to MSME on 13.09.2018. The Committee decided to wait for the reply from MSME. Case is |

\deferred.

‘Case No.:50/20/80- Party Name: JAYANITA
'ALC2/2017 EXPORTS PVT. LTD.
HQ File RLA File

:01/80/050/00414/AM18/ :05/23/040/00435/AM18/

Decision : The committee considered the case as pér agenda and decided to ratify the licence as under :

1 In the Export Product-Net content of SS pipes — 95000 Kg. may be suffixed.

ii. Import Item — 97375 Kg with 2.5% wastage.

~ Meet No/Date:8/80-
'/ALC2/2018
114.09.2018

Lic.No/Date:0510405548 'Date:14/27.09.2018
06.02.2018

RA concerned may take further necessary action as per the decision of NC.

kmSiatus: Ap’pr/(;ve’d' E
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Case No.:51/20/80- ' Party Name: BIRLA CABLE ~ Meet No/Date:8/80- Status:

ALC2/2017 LIMITED ALC2/2018 Deferred

| 14.09.2018 | |
HQ File | ~ RLAFile "~ |Lic.No/Date: 1110028323 Defer |
-01/80/050/00415/AM 18/ :11/24/040/00008/AM18/ (06022018 Date:17.10.2018

Decision: The committee considered the case as pér ageh(ia and decided to remind MEIT to expedite their

comments. Case is deferred.

Case No0.:52/20/80-  Party Name: MICRON  Meet No/Date:8/80- Status:
ALC2/2017 INSTRUMENTS PVTLTD ~ ALC2/2018 Deferred

z 14.09.2018
HQFile ~ [RLA File R * Lic.No/Date:0510405538 Defer
:01/80/050/00416/AM18/  :05/24/040/00552/AM18/ 06.02.2018 Date:17.10.2018 |

Decision: The committee considered the case as“péf agéhda and noted that the ébmpletey a‘pﬂpli‘éa‘tibn wasg
sent to DIPP for their comments on 19.03.2018 and reminded on 25.09.2018. The Committee decided for)
final deferment for DIPP comments. Case is deferred. |

Case No.:61/20/80- Party Name: GODREJ &  Meet No/Date:8/80- Status: Approved |

ALC2/2017 BOYCE MFG. CO.LTD.,,  ALC2/2018
14.09.2018

'HQ File RLA File Lic.No/Date:0310818962 Date:14/27.09.2018

:01/80/050/00425/AM 18/ :03/94/040/00903/AM 18/ 07.02.2018

Decision: The committee considered the case as per agenda and it is decided to ratify the norms as kper the |
written comments furnished by DIPP (TS Section) vide their UO No0.07/71/2018-TS dated 3.8.2018. Copy of
the letter attached at the end of minutes.

'RA concerned may take further necessary action as per the decision of NC.

"|Case No.:34/5/80- Party Name: PERMANENT  Meet No/Date:8/80- Status:
ALC2/2018 'MAGNETS LIMITED ALC2/2018 Withdrawn
‘ 14.09.2018
HQFile ) RLAFile ~ LicNo/Date:0310818953 Defer
:01/80/050/00083/AM19/  :03/95/040/00924/AM18/  07.02.2018 Date:14/27.09.2018

55

" Decision: The committee considered the case as per agenda and noted that the complete set of application of

Decision: The committee considered the case as 'per kagkenda and noted that as per RA, Mumbai vide their |
letter No. 03/95/040/0092/AM16 dated 07.02.2018 informed that the authorisation issued on repeat basis. |

'The Committee decided to withdraw/closed the case.

Case No.:51/5/80-ALC2/2018 Party Name: HANNING ~ Meet No/Date:8/80- Status:
MOTORS INDIA P LTD ALC2/2018 Deferred
14.09.2018
HQ File RLAFile ~ LicNo/Date:3410043872 Defer
:01/80/050/00100/AM19/  :34/24/040/00318/AM18/ 08.02.2018 Date:17.10.2018

the firm has been sent to MSME on 13.09.2018. The Committee decided to wait for the reply from MSME. |
Case is deferred.



~ |Case No.:33/20/80- Party Name: AUTOCOMP  Meet No/Date:8/80- ‘Status:

ALC2/2017 'CORPORATION PANSE ALC2/2018 Deferred

\ PRIVATE LIMITED 114.09.2018 o

HQFile @~ |RLAFile " |Lic.No/Date:3110066981 Defer j
:01/80/050/00397/AM 18/ :31/83/040/00154/AM18/ 13.02.2018 Date:17.102018

57 Decision : The committee considered ‘the“éa'séwz;s'pyér agenda and decided to call for from the firm the
following information:

i. Proper description of Export Product.
ii. Information as per Appendix 4H & 4K

Case is deferred

‘Case No.:49/20/80- - :PértyNarheE ROTHE ERDE  Meet No/Date:8/80-  Status:
ALC2/2017 [INDIA PRIVATE LIMITED ~ ALC2/2018 Deferred
| 14.09.2018
58 HQ File jRLA File ‘ Lic.No/Date:3110066978 Defer
7" 1:01/80/050/00413/AM 18/ :31/83/040/00146/AM 18/ 13.02.2018 |Date:17.10.2018

Decision: The committee considered the case as pef 'agéndaw ‘and noted that the completé applicatidn was |
'sent to DIPP for their comments on 19.03.2018 and reminded on 20.09.2018. The Committee decided for |
/final deferment for DIPP comments. Case is deferred. ,

Case No.:33/5/80-ALC2/2018 Party Name: LARSEN &  Meet No/Date:8/80-  Status:
"TOUBRO LIMITED ALC2/2018 Deferred
\ 14.09.2018 |
HQFile ~ RLAFile =~ [Lic.No/Date:0310819295 Defer ‘
5o [01/B0/0S0/00082/AMI9/ :03/95/040/00754/AMI18/ 21.02.2018 Date:17.10.2018

‘Decision: The committee considered the case as per agenda and noted that the complete set of application of

the firm was sent to DIPP on 20.09.2018. The Committee decided to wait for the reply from DIPP. Case is
\deferred.

|Case No.:32/5/80-ALC2/2018 Party Name: TINITA ~ Meet No/Date:8/80-  Status:
| ENGINEERING PVT.LTD.  ALC2/2018 Deferred
| 14.09.2018
o HQFile RLA File | Lic.No/Date:0310819380 Defer
:01/80/050/00081/AM19/  :03/95/040/01031/AM18/  23.02.2018 Date:17.10.2018 |

Decision: The committee considered the case as per égéhda”ahd noted that the cdmplete set of ‘appliéation of
the firm was sent to MSME on 03.07.2018. The Committee decided for final deferment for MSME
‘comments. Case is deferred.

Case No.:35/5/80- Party Name:CHEMICO Meet No/Date:8/80- Status: Approved |
'ALC2/2018 SYNTHETICS LTD., 'ALC2/2018 |
4 114.09.2018

61 HQ File RLA File Lic.No/Date:0510405811 'Date:14/27.09.2018

:01/80/050/00084/AM 19/ :05/23/040/00444/AM 18/ 107.03.2018

fDeéision: The committee considered the case as per agenda and as per the recommendation of représehtative
lof MSME, decided to ratify the norms as applied by the firm.



'RA concerned may take further necessary action as per the decision of NC.

Case No.:68/5/80-ALC2/2018 |Party Name: PERMANENT  Meet No/Date:8/80- Status:
'MAGNETS LIMITED ALC2/2018 Deferred
14.09.2018
” HQFile RLA File Lic.No/Date:0310820186 Defer
:01/80/050/00117/AM19/ :03/95/040/01165/AM18/ 28.03.2018 Date:17.10.2018 |

Decision: The committee considered the case as per agwe'nda’ and noted that the ic‘om‘pylyete set of appllcatlonof '
the firm was sent to MSME on 03.07.2018. The Committee decided for final deferment for MSME
comments. Case is deferred.

“[Case No.:67/5/80-ALC2/2018 [Party Name: BHARAT ~Meet No/Date:8/80- Status:
: 'HEAVY ELECTRICALS ALC2/2018 Deferred
LIMITED 14.09.2018
. _HQFile RLAFile ~ [Lic.No/Date:0410164150 |Defer
631.01/80/050/00116/AM19/  :04/24/040/00267/AM18/ 02.04.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the
/firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

Case No.:72/5/80- Party Name: PERMANENT ~ Meet No/Date:8/80-  Status: Approved |

'ALC2/2018 'MAGNETS LIMITED ALC2/2018 ;
14.09.2018

HQFile RLA File Lic.No/Date:0310820304 Date:14/27.09.2018

1:01/80/050/00121/AM19/ :03/95/040/01074/AM18/ 06.04.2018

|64 Decision : The committee considered the case as per agenda and decided to ratify the norms on repeat
basis as allowed in respect of Authorization No.0310812998 dated 02.05.2017(Case No.40/5/80 in Meeting
No.5/80 dated 06.06.2017) as per written comments furnished by DIPP No.12/43/2017-TSW/122 dated
106.06.2017. A copy letter attached at the end of minutes.

' RA concerned may take further necessary action as per the decision of NC.

Case No.:26/5/80-ALC2/2018 Party Name: BIRLA CABLE  Meet No/Date:8/80- Status:
LIMITED /ALC2/2018 Deferred

| , 14.09.2018

HQ File RLA File ~ [Lic.No/Date: 1110028332 |Defer

o :01/80/050/00075/AM19/ :11/24/040/00001/AM19/ 13.04.2018 Date:17.10.2018
Decision: The committee considered the case as per agenda and noted that the c‘o‘mplete set of applicatibn'of
the firm was sent to MEIT on 03.07.2018. The Committee decided to wait for the comments from MEIT.
|Case is deferred.

Case No.:4/5/80-ALC2/2018 |Party Name: ENVIROTEK ~ Meet No/Date:8/80-  Status:
TECHNOLOGIES PRIVATE ALC2/2018 Deferred
LIMITED 14.09.2018

HQ File ‘ RLA File "~ Lic.No/Date:0210208347 Defer .

:01/80/050/00053/AM19/ :02/24/040/00202/AM18/ 16.04.2018 Date:17.10.2018 |

Decision : The committee considered the case as pér ag’e'n'da and decided to call for from the firm the
66 following information:

1. Import requirement with justification.
ii. Committee felt that there are 2 Export Products firm may clarify.

' Case is deferred.
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Case No.:40/8/80-ALC2/2018 Party Name: SARA SAE ~ Meet No/Date:8/80- Status:

PRIVATE LIMITED ALC2/2018 Deferred
. ‘ 14.09.2018
HQFile “[RLAFile ~ |Lic.No/Date:6110001499 Defer |
:01/80/050/00163/AM19/  :61/24/040/00001/AM19/ 16.04.2018 Date:17.10.2018

Decision: The committee considered the case as b‘er%ége‘nda and noted that the complete set of application of

ithe firm was sent to MSME on 11.09.2018. The Committee decided to wait for the reply from the MSME. |
Case is deferred.

Case No.:59/8/80-ALC2/2018 |Party Name: HANNING ~Meet No/Date:8/80- Status:
MOTORS INDIA P LTD 'ALC2/2018 Deferred
14.09.2018
HQ File RLA File ~ Lic.No/Date:3410044057 Defer
:01/80/050/00182/AM19/  :34/24/040/00010/AM19/ 18.04.2018 Date:17.10.2018

Decision: The committee considered the case as per agendé and noted that the comp]eyte' set of appliéation of |
ithe firm was sent to MSME on 13.09.2018. The Committee decided to wait for the reply from the MSME.
‘Case is deferred.

[Case No.:52/8/80- Party Name: DOOWON ~ Meet No/Date:8/80-  Status: Approved |

69
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ALC2/2018 'AUTOMOTIVE SYSTEMS  ALC2/2018

i

INDIA PRIVATE LIMITED [14.09.2018

HQFile RLA File Lic.No/Date:0410164243 Date:14/27.09.2018
01/80/050/00175/AM19/  :04/24/040/00012/AM19/ 25042018 |

Decision The committee considered the case aswpety‘ agwé'nda.'Taking’ a cue from the decision ‘givenwih the |
meeting No.3/80 dated 09.05.2018 against Authorization No.0410163194 dated 08.06.2017, the Committee

'decided to ratify the norms as under:

i Import item No. 1 to 5,7 to 11 and 13 to 17 on net to net basis with accountability clause.
ii. Import items No. 6, 12 and 18-1.02 kg/kg content in export product.

' RA concerned may take further necessary action as per the decision of NC.

|Case No.:3078/80-ALC2/ib18 Party Name: HANNING Meet No/Date:8/80- Status:
MOTORS INDIA P LTD ALC2/2018 Deferred
4 114.09.2018
HQ File RLA File ~ Lic.No/Date:3410044089 Defer x
:01/80/050/00153/AM19/ 1:34/24/040/00030/AM19/ 126.04.2018 Date:17.10.2018 |

Decision: The committee considered the case as ber agenda and noted that the corﬁp]éte set of app]ibatién of |

the firm was sent to MSME on 13.09.2018. The Committee decided to wait for the reply from the MSME.
\Case is deferred.

Case No.:20/5/80-ALC2/2018 |Party Name: MICRON Meet No/Date:8/80- Status:
INSTRUMENTS PVTLTD  ALC2/2018 Deferred
14.09.2018 ,
HQ File RLA File ’ Lic.No/Date:0510406252 Defer
:01/80/050/00069/AM19/ :05/24/040/00042/AM19/ 27.04.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the complete set of épplication '

oof the firm was sent to DIPP on 02.08.2018. The Committee decided to remind DIPP to expedite their

comments. Case is deferred.
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Case No.:21/5/80-ALC2/2018 'Party Name: MICRON Meet No/Date:8/80- |Status:

INSTRUMENTS PVT LTD  ALC2/2018 Deferred
14.09.2018
HQFile RLA File "~ Lic.No/Date:0510406253 Defer |
:01/80/050/00070/AM 19/ :05/24/040/00040/AM 19/ 27.04.2018 Date:17.10.2018

Decision: The committee considered the case as pef égenda and noted that the complete set of application of |

the firm was sent to DIPP on 02.08.2018. The Committee decided to remind DIPP to expedite their
comments. Case is deferred.

Case No.:22/5/80-ALC2/2018 [Party Name: MICRON ~ Meet No/Date:8/80- Status:
INSTRUMENTS PVTLTD | ALC2/2018 Deferred
14.09.2018
HQ File RLA File ~ Lic.No/Date:0510406251 Defer ,
:01/80/050/00071/AM19/  :05/24/040/00041/AM19/ 27.04.2018 Date:17.10.2018

Decision: The committee considered the case as per zi“gerid'a and noted that the'kéomplete set of éppl&icat”iybn of
the firm was sent to DIPP on 02.08.2018. The Committee decided to remind DIPP to expedite their '

.comments. Case is deferred.

Case No.:23/5/80-ALC2/2018 |Party Name: RITES LTD. Meet No/Date:8/80- |Status:
ALC2/2018 Deferred
14.09.2018 '

HQ File " [RLA File T Lic.No/Date:0510406273 |Defer

:01/80/050/00072/AM 19/ :05/24/040/00045/AM 19/ 27.04.2018 Date:17.10.2018

(Decisio’n : The committee considered the case as per agenda and decided to call for from the firm the

following information:
i. Justification of item No.1 of Import Product.
ii. Specification of Kits of item No.2 of Import Product.

| Case is deferred.

Case No.:25/5/80-ALC2/2018 |Party Name: WINTAGE Meet No/Date:8/80- Status:
ENGINEERS & ALC2/2018 Deferred

| CONSULTANTS PVT. LTD. 14.09.2018

HQ File RLA File Lic.No/Date:0510406264 Defer

:01/80/050/00074/AM 19/ :05/24/040/00033/AM 19/ 27.04.2018 Date:17.10.2018 |

Decision: The committee considered the case as per agenda and it is noted that dkeﬁciAenc'y letter send to the .:
firm vide email dated 13.09.2018 and no information received so far. It is decided to send final reminder to |

furnish the requisite information within 15 days failing which case will be rejected. Case is deferred.

Case No.:6/8/80-ALC2/2018 Party Name: L & T-MHPS ~ |Meet No/Date:8/80-  Status:
TURBINE GENERATORS ~ ALC2/2018 Deferred

| PPRIVATE LIMITED 14.09.2018 |

HQ File RLAFile  [Lic.No/Date:0310820724 Defer ,

:01/80/050/00129/AM19/  :03/95/040/01112/AM18/ 27.04.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application of |

the firm was sent to DHI on 20.09.2018. The Committee decided to wait for the reply from the DHI. Case is |

deferred.
Case No.:31/8/80-ALC2/2018 Party Name: HANNING Meet No/Date:8/80- Status:
MOTORS INDIA P LTD ALC2/2018 Deferred
14.09.2018
HQ File RLA File Lic.No/Date:3410044099 Defer
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:01/80/050/00154/AM19/  :34/24/040/00029/AM19/  27.04.2018 ~ Date:17.10.2018
Decision: The committee considered the case as per agenda and noted that the complete set of application of |
the firm was sent to MSME on 11.09.2018. The Committee decided to wait for the reply from the MSME.
Case is deferred.

Case No.:27/5/80-ALC2/2018  Party Name: ISGEC HEAVY | Meet No/Date:8/80- Status:
ENGINEERING LIMITED  ALC2/2018 Deferred
14.09.2018 ; s
'HQ File - ~ RLAFile Lic.No/Date:0510406287 Defer Date:
:01/80/050/00076/AM19/ 105/23/040/00038/AM19/ 01.05.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application
of the firm may be sent to DIPP for their comments. Case is deferred.

Case No.:38/5/80-ALC2/2018 Party Name: THE WEST 'Meet No/Date:8/80- Status:
COAST PAPER MILLS LTD  ALC2/2018 Deferred
14.09.2018
HQFile " RLAFile ~ |Lic.No/Date:0710113226 Defer i

:01/80/050/00087/AM 19/ :07/24/040/00009/AM19/ 103.05.2018  Date:

Decision: The committee considered the case as per agenda and noted that complete set of application was
isent to MEIT on 31.07.2018. The Committee decided to remind MEIT to expedite their comments. Case is
deferred.

\Case No.:29/5/80-ALC2/2018 Party Name: ULTRA Meet No/Date:8/80- Status:
ENGINEERS ALC2/2018 /Approved

; 14.09.2018 ~

HQ File RLA File Lic.No/Date:3110067036 |Date: ,

:01/80/050/00078/AM 19/ :31/83/040/00007/AM 19/ 04.05.2018 14/27.09.2018

Decision: The committee considered the case as per agenda and decided to ratify the norms as per the
'written comments furnished by DHI, TSW (B) Section vide their U.O.No. 3/39/ 2018 dated 04/09/2018.
Copy of the letter attached at the end of minutes.

'RA concerned may take further necessary action as per the decision of NC.

| |Case No.:30/5/80-ALC2/2018 Party Name: AUTOCOMP ~ |Meet No/Date:8/80-  Status:
CORPORATION PANSE 'ALC2/2018 Deferred
PRIVATE LIMITED 14.09.2018
HQ File RLA File Lic.No/Date:3110067039 | Defer
:01/80/050/00079/AM 19/ :31/83/040/00010/AM19/ 07.05.2018 Date:

Decision : The committee considered the case as pér agenda and decided to call for from the firm the
‘following information:

i. Proper description of Export Product.
ii. Information as per Appendix 4H & 4K

Case is deferred

(Case No.:31/5/80-ALC2/2018 Party Name: AUTOCOMP ~ |Meet No/Date:8/80-  |Status:

~ CCORPORATION PANSE ALC2/2018 Deferred
PRIVATE LIMITED 14.09.2018 ; x

HQ File RLAFile ~  |Lic.No/Date:3110067040 Defer |

:01/80/050/00080/AM 19/ :31/83/040/00011/AM19/ 07.05.2018 Date:

Decision : The committee considered the case as pef agéndé and decided to call for from the firm the



following information:

i. Proper description of Export Product.
ii. Information as per Appendix 4H & 4K

Case is deferred.

Case No.:41/5/80-ALC2/2018  Party Name: GODREJ &
BOYCE MFG. CO. LTD.,

83 HQFle =~ RLAFile
:01/80/050/00090/AM19/ :03/94/040/00075/AM19/

Meet No/Date:8/80- - SVtatus:W
ALC2/2018 Deferred
14.09.2018

Lic.No/Date:0310820813  Defer
'07.05.2018 Date:

Decision: The committee considered the case as per égeﬁda‘ and noted that the complete set of application |
'of the firm may be sent to DIPP for their comments. Case is deferred.

Case No.:43/5/80-ALC2/2018  Party Name: GODREJ &
BOYCE MFG. CO. LTD.,

HQ File RLA File

B4 :01/80/050/00092/AM 19/ :03/94/040/00073/AM19/

Meet No/Date:8/80- ~ IStatus:
ALC2/2018 Deferred
114.09.2018

'Lic.No/Date:0310820812 Defer
107.05.2018 Date:

;DeéiAsion: The committee considered the case as per dgenda and noted that the complete set of application of |
the firm was sent to DIPP on 06.09.2018. The Committee decided to wait for the reply from the DIPP. Case

is deferred.

‘Case No.:44/5/80-ALC2/2018 Party Name:GODREJ &

BOYCE MFG. CO. LTD.,

HQF]]e R s

pe :01/80/050/00093/AM 19/ :03/94/040/00060/AM 19/

gMeet No/Date:8/80- Status:
ALC2/2018 Deferred
114.09.2018 ,
LLic.No/Date:0310820811  Defer
107.05.2018 | Date:

Decision : The committee considered the case as per age‘nda and noted that the complete set of appli'c”étid‘n
of the firm was sent to DIPP on 06.09.2018. The Committee decided to wait for the reply from the DIPP.

Case is deferred.

‘Case No.:46/5/80-ALC2/2018  Party Name:S AND P

ENTERPRISES
HQFile ~ RLAFile
:01/80/050/00095/AM19/ :04/24/040/00027/AM19/

vyMe‘et No/Date:8/ 80- Statusu:“
ALC2/2018 Deferred
114.09.2018

Lic.No/Date:0410164303 | Defer

107.05.2018 ' Date:

Decision : The committee considered the case as per agenda and decided to call for from the firm the

86 [following information as recommended by TA(MSME):

i Weight of Export Product.
ii. Stage wise wastage with justification.

Case is deferred.

Case No.:52/5/80-ALC2/2018 Party Name:BIRLA CABLE

187 LIMITED

'Meet No/Date:8/80-  Status:
%ALC2/20 18 EDeferred
14.09.2018 |



'HQ File RLA File ” Lic.No/Date:1110028337 Defer
-01/80/050/00101/AM19/ 11/24/040/00004/AM 19/ 08.05.2018 Date:

Decision : The committee considered the case as ﬁerrvégenda and noted that  information Falled fqr from
the firm as per deficiency raised by MEIT was sent to the firm on 25.09.2018. The Committee decided to |
wait for the reply from the firm. Case is deferred.

Case No.:53/5/80-ALC2/2018  Party Name:BIRLA CABLE ~ Meet No/Date:8/80- Status:
| LIMITED ALC2/2018 Deferred
14.09.2018 |
oo HQ File ~ RLAFile ~ LicNo/Date:1110028336 ~Defer
88 .01/80/050/00102/AM19/ 11/24/040/00003/AM19/ 08.05.2018 Date:

Decision : The committee considered the case as per agenda and noted that a complete set of application
was sent to MEIT on 31.07.2018 . The Committee decided to remind MEIT to expedite their comments.
Case is deferred.

(Case No.:48/5/80-ALC2/2018  Party Name:BIRLA ~ Meet No/Date:8/80- Status:
FURUKAWA FIBRE OPTICS |ALC2/2018 Deferred
PRIVATE LIMITED, 14.09.2018 |
g9 [HQ File RLA File Lic.No/Date: 1710006701  Defer
:01/80/050/00097/AM19/ :17/24/040/00005/AM 19/ 09.05.2018 ' Date:

Decision : The committee considered the case as per agenda and noted that a complete set of application |
was sent to MEIT on 31.07.2018 . The Committee decided to remind MEIT to expedite their comments.
Case is deferred.

Case No.:16/5/80- Party Name:ULTRA Meet No/Date:8/80- Status: Approved
ALC2/2018 ENGINEERS ALC2/2018 |
14.09.2018
HQ File RLA File Lic.No/Date:3110067046
:01/80/050/00065/AM 19/ :31/83/040/00017/AM19/ 111.05.2018 |
90| ‘ Date:14/27.09.2018 l

Decision : The committee considered the case as per agenda and decided to ratify the norms as per the
written comments furnished by DHI, TSW (B) Section vide their U.O. No. 3/40/2018 dated 31.8.2018 on
repeat basis to advance authorisation No. 3110066956 dated 5.1.2018. As per their U.O. No.
'TSW(B)/4U/3/6956/2018 dated 27/07/2018 . Copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

~ (Case No.:54/5/80-ALC2/2018  Party Name:ISGEC HITACHI ~ Meet No/Date:8/80-  Status:
ZOSEN LIMITED ALC2/2018 Deferred
14.09.2018 »
91 HQ File RLA File Lic.No/Date:0510406454  Defer
1:01/80/050/00103/AM19/ :05/23/040/00050/AM 19/ 14.05.2018 ' Date:

Decision : The committee considered the case as per agenda and noted that the complete set of application |
of the firm may be sent to DIPP for their comments. Case is deferred.

Case No.:64/5/80-ALC2/2018 Party Name:VICTORA AUTO Meet No/Date:8/80-  Status:
PVT. LTD ALC2/2018 Deferred
‘ 114.09.2018 ;
92 1HQ File ~ [RLAFile Lic.No/Date:0510406462 | Defer

:01/80/050/00113/AM 19/ :05/24/040/00080/AM 19/ 15.05.2018 | Date:

Decision : The committee considered the case as pEr agenda and decided to call for from the firm the



following information as recommended by TA(MSME):
1. Stage wise wastage with justification.

Case is deferred.

(Case No.:62/5/80-ALC2/2018  Party Name:PARAS IMPO-  Meet No/Date:8/80- Status:

' EXPO PVT LTD, ALC2/2018 Deferred
, 14.09.2018

HQFile RLAFile  |Lic.No/Date:0510406488 Defer

101/80/050/00111/AM19/ :05/24/040/00068/AM19/ 16.05.2018 Date:

Decision : The committee considered the case as pér a'genda' and noted that D/L was issued to the firm
on 13.09.2018. The committee decided to wait for the reply from the firm. Case is deferred. '

" [Case No.:56/5/80-ALC2/2018  Party Name:VICTORA AUTO  Meet No/Date:8/80-  Status: |
PVT.LTD 'ALC2/2018 Deferred |
| 14.09.2018
HQFile ~ RLAFile  [Lic:No/Date:0510406536 Defer
:01/80/050/00105/AM19/ 05/24/040/00091/AM19/ 21.05.2018 Date:

Decision : The committee considered the case as per ”agenkda and decided to call for from the firm the
following information as recommended by TA(MSME):

1. Stage wise wastage with justification.

Case is deferred.

Case No.:63/5/80-ALC2/2018 Party Name:VICTORA AUTO Meet No/Date:8/80- Status:
PVT.LTD ALC2/2018 Deferred

| 114.09.2018

HQ File RLA File ' * [Lic.No/Date:0510406550  Defer

:01/80/050/00112/AM19/ :05/24/040/00096/AM19/ 22.05.2018 Date:

Decision : The committee considered the case as per agehda and decided to call for from the firm the
following information as recommended by TA(MSME):

i Stage wise wastage with justification.

Case is deferred.

‘Case No.:71/5/80-ALC2/2018  Party Name:PERMANENT ~ Meet No/Date:8/80- Status:
'MAGNETS LIMITED ALC2/2018 Deferred
14.09.2018 '
HQ File ~ RLA File Lic.No/Date:0310821154  Defer
:01/80/050/00120/AM19/ :03/95/040/00150/AM 19/ 22.05.2018 Date:

Decision : The committee considered the case as per agenda and noted that a complete set of ’épﬁl'ication
of the firm may be sent MSME for their comments.

Case is deferred.

Case No.:47/5/80- Party Name:HELVOET Meet No/Date:8/80-  Status:
ALC2/2018 RUBBER AND PLASTIC ~ ALC2/2018 Transferred
TECHNOLOGIES INDIA ~ 14.09.2018 |
P.L.

. HQFile RLAFile ~ |LicNo/Date:3110067061 Defer



:01/80/050/00096/AM19/  :31/83/040/00023/AM19/ 24.05.2018
f f Date:14/27.09.2018

Decision : The committee considered the case asper zigve:ndaw and decided to transfer the case to NC-VII.
Case is transferred.

Case No.:60/5/80-ALC2/2018 Party Name:VICTORA AUTO  Meet No/Date:8/80- Status:
PVT.LTD ALC2/2018 Deferred
14.09.2018
HQFile V RLAFile  [Lic.No/Date:0510406587 Defer
:01/80/050/00109/AM19/ :05/24/040/00111/AM19/ 24.05.2018 Date:

98 'Decision : : The committee considered the case as per agenda and decided to call for from the firm the
following information as recommended by TA(MSME):

i Stage wise wastage with justification.

Case is deferred.

Case No.:69/5/80-ALC2/2018 Party Meet No/Date:8/80- Status:
Name:UNDERCARRIAGE ALC2/2018 Approved
AND TRACTOR PARTS 114.09.2018
, PVT.LTD.
. HQFile RLA File Lic.No/Date:0310821206 |Dated:
:01/80/050/00118/AM 19/ 1:03/95/040/00154/AM19/ 24.05.2018 14/27.9.2018 |

599 Decision : The committee considered the case as per'aéenda and decided to ratify the norms as under :
i Import Product No.15- As applied.
il. Import Product No.16 — 485482 Kg-24% wastage net of 1/3™ recovery.

iii. The rest of the other import items are allowed on net to net with accountability clause.

'RA concerned may take further necessary action as per the decision of NC.

* [Case No.:58/5/80-ALC2/2018 Party Name:MASU BRAKE | Meet No/Date:8/80- Status:
‘ PADS PRIVATE LIMITED  ALC2/2018 Deferred
| 14.09.2018
'1 oo HQFile RLA File ' Lic.No/Date:0510406606 Defer
:01/80/050/00107/AM19/ :05/24/040/00095/AM19/ 25.05.2018 Date:

Decision : The committee considered the case as per agenda  and noted that the éomplete applicétion was |
sent to MSME for their comments on 31.07.2018. The Committee decided to wait for the comments from |
MSME. Case is deferred. '

(Case No.:59/5/80-ALC2/2018  Party Name:LIFELONG Meet No/Date:8/80- Status:
MEDITECH PRIVATE LTD.  ALC2/2018 Deferred
14.09.2018
o1 HQ File ' RLA File " ~ |Lic.No/Date:0510406631 Defer
:01/80/050/00108/AM 19/ :05/23/040/00098/AM 19/ 28.05.2018 Date:

Decision : The committee considered the case as péf"égerxrda and decided to issue a D/L to the firm as pér‘
DIPP letter No.07/246/2018-TSW dated 06.09.2018. Copy of the letter attached at the end of minutes.
|Case is deferred.

Case No.:65/5/80-ALC2/2018 |Party Name:BIRLA CABLE | Meet No/Date:8/80- Status:
| LIMITED 'ALC2/2018 Deferred
102/ 14.09.2018

HQFile ~ [RLA File B  Lic.No/Date: 1110028338 Defer



:01/80/050/00114/AM19/ :11/24/040/00005/AM19/  28.05.2018 Date:

Decision: The committee considered the case as“peﬂf agenda ~ and noted that the D/L issued to the firm on
125.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

Case No.:10/8/80-ALC2/2018 Party Name:JAI INDUSTRIES |Meet No/Date:8/80-  Status:
INDIA ALC2/2018 Deferred
14.09.2018
HQFile RLA File ~ Lic.No/Date:0510406641 Defer Date:
:01/80/050/00133/AM19/ :05/23/040/00090/AM 19/ 28.05.2018

L103 Decision : The committee considered the case asw;”)er agenda and decided to call for from the firm the
following information as recommended by TA(MSME):

i Manufacturing process.
ii. Number in Export Product and per unit weight.
|Case is deferred.

(Case No.:23/8/80-ALC2/2018 Party Name:GE POWER ~ |Meet No/Date:8/80-  |Status:
' INDIA LIMITED ALC2/2018 Deferred
i 14.09.2018 !
104 'HQ File RLA File \Lic.No/Date:0310821275 Defer Date:
041.01/80/050/00146/AM19/ :03/94/040/00164/AM19/ 28.05.2018

Decision : The committee considered the case as ;’)ely" agénda  and decided to sendaco'm‘plete set of
application of the firm to DHI for their comments. Case is deferred.

~ |Case No.:66/5/80- ” Party Name:ULTRA jMeet No/Date:8/80- Status: Apyprovéd
ALC2/2018 [ENGINEERS 'ALC2/2018
, ) 14.09.2018
HQ File RLA File ' Lic.No/Date:3110067063
:01/80/050/00115/AM19/  :31/83/040/00028/AM19/  129.05.2018 Date:14/27.09.2018

105 :Dééisioh : The committee considered the case as pér a;gehda and decided to ratify the norms as ber the
\written comments furnished by DHI, TSW (B) Section vide their U.O. No. TSW(B)/4U/3/6956/2018

\dated 27/07/2018 as under:
Import item- 2.88 kg/kg content in export product.
A copy of the letter attached at the end of minutes.

'RA concerned may take further necessary action as per the decision of NC.

~ [Case No.:24/8/80-ALC2/2018 PkartykNar'neN?GE POWER Meet No/Date:8/80- A ;Status:
| INDIA LIMITED ALC2/2018 Deferred
14.09.2018
106 HQ File RLAFile ~ Lic.No/Date:0310821296 Defer Date: |
:01/80/050/00147/AM19/ :03/94/040/00159/AM19/ 29.05.2018 |

Decision : The committee considered the case as'per agenda  and decided to send a completé set of |
application of the firm to DHI for their comments. Case is deferred. |



Case No.:1/8/80-ALC2/2018  Party Name:CORNING ~ Meet No/Date:8/80- Status:

TECHNOLOGIES INDIA ALC2/2018 Deferred
: PVT. LTD. 14.09.2018
107 HQ File RLA File  |Lic.No/Date:0510406690 Defer Date:

:01/80/050/00124/AM 19/ :05/23/040/00089/AM 19/ 130.05.2018

Decision : The committee considered the case as yf)er 'age‘ﬁdvau and decided to send a complete set of
\application of the firm to MEIT for their comments. Case is deferred.

Case No.:9/8/80-ALC2/2018  Party Name:ISGEC HEAVY  Meet No/Date:8/80-  Status:
ENGINEERING LIMITED ~ ALC2/2018 Deferred
14.09.2018
108 HQ File RLAFile "~ Lic.No/Date:0510406768 Defer Date:
:01/80/050/00132/AM19/ :05/23/040/00108/AM 19/ 06.06.2018

‘Decision : The committee considered the case as per agehda and decided to send a complete set of
application of the firm to DHI for their comments. Case is deferred.

Case No.:29/8/80-ALC2/2018 Party Name:SAIRA ASIA | Meet No/Date:8/80-  |Status:
INTERIORS PVT LTD ALC2/2018 Deferred
; 14.09.2018
109 |HQ File - RLAFile ~ Lic.No/Date:3410044210 Defer Date: |
 :01/80/050/00152/AM19/ :34/21/040/00102/AM19/ 07.06.2018

Decision : The committee considered the case as per égehda and decided to send a complete set of
application of the firm to DHI for their comments. Case is deferred.

Case No.:47/8/80-ALC2/2018 |Party Name:PERFECT TOOLS |Meet No/Date:8/80- Status:

& FORGINGS, 'ALC2/2018 Deferred

| , 14.09.2018 1

110 HQ File RLA File / ~ Lic.No/Date:1110028342 | Defer Date:
:01/80/050/00170/AM19/ :11/24/040/00011/AM19/ 12.06.2018

Decision : The committee considered the case as per agehda and decided to send a complete set of
:application of the firm to DIPP for their comments. Case is deferred.

[Case N0.:49/8/80-ALC2/2018 Party Name: UNI  VTL Meet No/Date:8/80- Status:
f PPRECISION PVT. LTD. 'ALC2/2018 Deferred
, 14.09.2018 ‘
HQ File RLA File Lic.No/Date:6510000016 |Defer Date:
:01/80/050/00172/AM19/ :65/24/040/00002/AM19/ 12.06.2018

‘Deéision : The committee considered the case as per agénda and decided to call for from the firm the |

i following information as recommended by TA(MSME):

i Wastage is very high.
ii. Export Product is not clear.

The committee further decided to give Personal Hearing to the firm in the next meeting to explain their
case before the Norms Committee. Case is deferred.



Case No.:50/8/80-ALC2/2018 Party Name:UNI VTL ~ Meet No/Date:8/80- Status:

PRECISION PVT. LTD. 'ALC2/2018 Deferred
| 14.09.2018
HQFile ~ [RLAFile Lic.No/Date:6510000015 Defer Date:

:01/80/050/00173/AM19/ :65/24/040/00001/AM19/ 12.06.2018

ﬁl)keclsion”: The committee considered the case as per agenda and decided to call for from the firm the
following information as recommended by TA(MSME):

112
i. Wastage is very high.
ii. Export Product is not clear.
The committee further decided to give Personal Hearing to the firm in the next meeting to explain their |
case before the Norms Committee. Case is deferred.
Case No.:36/8/80-ALC2/2018  Party Name:RATNAVEER ~ Meet No/Date:8/80- Status:
'STAINLESS PRODUCTS 'ALC2/2018 Deferred
, (PVT) LTD 14.09.2018 :
113 HQ File ' - RLAFile ~ [LicNo/Date:3410044246 Defer Date:
1:01/80/050/00159/AM19/ :34/24/040/00112/AM18/ 14.06.2018
:Declsion : The committee considered the case as per agenda and noted that the complete set of
\application has been sent to MSME on 11.9.2018 for their comments. Case is deferred.
Case No.:41/8/80-ALC2/2018 PartyNameUNlVERSAL k Meet No/Date:8/80- :'Sta”tus:
|CABLES LTD., ALC2/2018 Deferred
; 14.09.2018
114 HQ File - RLAFile Lic.No/Date: 1110028343 Defer Date:
:01/80/050/00164/AM19/ :11/24/040/00006/AM 19/ 14.06.2018
Decision : The committee considered the case as per dgenda “and noted that the complete setof
application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.
Case No.:42/8/80-ALC2/2018 Party Name:UNIVERSAL | Meet No/Date:8/80- Status:
CABLES LTD., ALC2/2018 Deferred
‘ 14.09.2018
115 HQ File RLA File Lic.No/Date: 1110028346 Defer Date:

"01/80/050/00165/AM 19/ ;1 1/24/040/00009/AM19/ 14.06.2018

Decision : The committee considered the case as per agenda and noted that the complete set of
appllcatron has been sent to MEIT on 11.9.2018 for their comments Case is deferred.

Case No.:43/8/80-ALC2/2018 Party Name: UNIVERSAL Meet No/Date:8/80- Status:
, CABLES LTD., ALC2/2018 Deferred
, 14.09.2018
116 HQ File RLA File Lic.No/Date:1110028344 | Defer Date:

117

1:01/80/050/00166/AM19/ :11/24/040/00007/AM19/ 14.06.2018

Decision : The committee considered the case as per agenda  and noted that the complete set of
appl1cat10n has been sent to MElT on 1 1.9.2018 for therr comments Case is deferred

|Case No.:44/8/80-ALC2/2018 Party Name:UNIVERSAL ~ |Meet No/Date:8/80- |Status:
CABLES LTD., IALC2/2018 Deferred
14.09.2018 |
'HQ File ~ |RLA File Lic.No/Date: 1110028347 |Defer Date:

:01/80/050/00167/AM19/ :11/24/040/00010/AM19/ l4 06.2018

Decision : The committee considered the case as per agenda “and noted that the complete set of |



application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.

Case No.:45/8/80-ALC2/2018 Party Name:UNIVERSAL
r CABLES LTD.,

118 HQ File RLA File

Meet No/Date:8/80- Status:
|ALC2/2018 Deferred
114.09.2018 ‘

W”Lic,No/Date:l110028345‘ Defer Date: |
14.06.2018

:01/80/050/00168/AM19/

Decision :

:1 1/24/040/00008/AM19/

The committee considered the case as per agenda

“and noted that the comp]ete set of

application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.

Case No.:4/8/80-ALC2/2018  Party Name:CHIRAG UDYOG
119 HQ File RLA File
:01/80/050/00127/AM19/ 105/23/040/00141/AM19/

'Decision : The committee considered the case as per agenda
aapplication to DIPP for their comments. Case is deferred.

~ Case No.:60/8/80-ALC2/2018 Party Name:AZAD
ENGINEERING PRIVATE

LIMITED
1120 HQ File RLA File
1:01/80/050/00183/AM19/ :09/24/040/00054/AM19/
Decision : The committee considered the case as per agenda

Meet No/Date:8/80; Status:
ALC2/2018 Deferred
114.09.2018

Lic.No/Date:0510406909 Defer Date: |
19.06.2018

and decided to senta the complete set of |

Meet No/Date:8/80-  Status:
ALC2/2018 Deferred
14.09.2018

Lic.No/Date:0910066358 Defer Date:

20.06.2018

and noted that the complete set of

appllcatlon has been sent to DHl on 20 9 2018 for thelr comments Case is deferred

Case No.:61/8/80-ALC2/2018  Party Name:AZAD
ENGINEERING PRIVATE

L LIMITED

121 HQ File RLA File
:01/80/050/00184/AM19/ :09/24/040/00055/AM 19/
’Declsmn The committee considered the case as per agenda

'Meet No/Date:8/80- Status:
ALC2/2018 Deferred
14.09.2018 ;
Lic.No/Date:0910066360  Defer Date: |
20.06.2018 x

and noted that the complete set of

application has been sent to DHI on 20.9.2018 for their comments. Case is deferred

"|Case No.:62/8/80-ALC2/2018 Party Name:AZAD
ENGINEERING PRIVATE
LIMITED

e
:09/24/040/00056/AM 19/

The committee considered the case as per agenda

122 [HQ File
:01/80/050/00185/AM 19/
Decision :

‘Meet No/Date:8/80-m Status:

'ALC2/2018 Deferred

14.09.2018 |
~ [Lic.No/Date:0910066361 |Defer Date:

20.06.2018

and noted that the complete set of

application has been sent to DHI on 20.9.2018 for their comments. Case is deferred.

" [Case No.:5/8/80-ALC2/2018 Party Name:HINDUSTAN ~ Meet No/Date:8/80-  Status:
'RUBBER INDUSTRIES ALC2/2018 Transferred
14.09.2018 i ‘
123 HQ File RLA File Lic.No/Date:0510406939 Defer Date: |
:01/80/050/00128/AM19/ :05/23/040/00135/AM19/ 21.06.2018 14/27.09.2018

Decision : The committee considered the case as per agenda and decided to transfer the case to NC-VII.

Case is transferred.



" Case No.:38/8/80-ALC2/2018 |Party Name:AYYAPPA CNC Meet No/Date:8/80- Status:

PVT.LTD, ALC2/2018 Deferred
14.09.2018
HQFile "~ RLA File § Lic.No/Date:0710113468 Defer Date:

:01/80/050/00161/AM19/ :07/24/040/00070/AM 19/ 21.06.2018

Decision : : The committee considered the case as per agendd” and decided to call for from the firm the
124 following information as recommended by TA(MSME):

it Detailed description of Export Product.
ii. Step wise wastage with justification.
iii. Manufacturing process.

Case is deferred.

" Case No.:8/8/80-ALC2/2018  Party Name:GMT Meet No/Date:8/80-  Status:
INDUSTRIES LIMITED ALC2/2018 Deferred
|- 14.09.2018 . |
125 HQ File : RLA File "~ [Lic.No/Date:0510406951 Defer Date:
:01/80/050/00131/AM19/ :05/23/040/00129/AM 19/ 22.06.2018 ’

Decision: The committee considered the case as péf agehda and noted that the éomplete set of applic”ationg
thas been sent to MSME on 11.9.2018 for their comments. Case is deferred. |

‘Case No.:12/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:8/80- Status:
" ENGINEERS ALC2/2018 Deferred
‘ 14.09.2018 4
126 HQ File ~ RLAFile @ |Lic.No/Date:3110067088 Defer Date:
:01/80/050/00135/AM19/ :31/83/040/00043/AM 19/ 25.06.2018

Decision: The committee considered the case as per agenda and decided to send a‘compylete set of
lapplication of the firm to DHI for their comments. Case is deferred.

Case No.:7/8/80- ~ Party Name: LEEL ~ Meet No/Date:8/80-  Status: Approved
ALC2/2018 ELECTRICALS LIMITED  ALC2/2018 '
; ‘ 14.09.2018 :
HQ File RLA File ' Lic.No/Date:0510406965 Date:14/27.09.2018

:01/80/050/00130/AM19/  :05/23/040/00150/AM19/ 26.06.2018

(127 Decision : The committee considered the case as per agenda and in the presence of technical member of |
DHI/DIPP/MSME , it is decided to ratify the norms as under : |

i: The import item no.5 — 1.02 Kg/Kg content in Export Product.
5 ii. The rest of the other import items are allowed on net to net with accountability clause.

[RA concerned may take further necessary action as per the decision of NC.

Case No.:11/8/80-ALC2/2018 Party Name: NIPHA EXPORTS Meet No/Date:8/80- Status:
| PRIVATE LIMITED ALC2/2018 Deferred
| 14.09.2018
128 HQFile - RLAFile Lic.No/Date:0210208528 | Defer Date: |
:01/80/050/00134/AM19/ :02/24/040/00047/AM 19/ 26.06.2018

Decision: The committee considered the case as per agenda and noted that the comp4l‘ete set of éppliéation ,
has been sent to MSME on 11.9.2018 for their comments. Case is deferred.
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Case No.:25/8/80-ALC2/2018  Party Name: DAGGER Meet No/Date:8/80- Status:

MASTER TOOL ALC2/2018 Deferred

INDUSTRIES LIMITED 14.09.2018 |
HQFile ~ [RLAFile ~ |LicNo/Date:0310821929 |Defer Date: |
:01/80/050/00148/AM19/ 03/94/040/00261/AM19/ 26.06.2018

Decision: The committee considered the case as per égendé and decided to send a complete set of |

lapplication of the firm to DHI for their comments. Case is deferred.

Case No.:58/8/80-ALC2/2018  Party Name:HEURTEY Meet No/Date:8/80- Status:
'PETROCHEM INDIA 'ALC2/2018 Deferred
PRIVATE LIMITED 14.09.2018 ~
HQVFile RLA File Lic.No/Date:3410044279 Defer Date: |
:01/80/050/0018 1/AM19/ :34/24/040/00092/AM19/ 26.06.2018

Decision : The committee considered the case as‘peyr“faée-nda and decided to send a completé set of

application of the firm to DIPP for their comments. Case is deferred.

|Case No.:3/8/80-ALC2/2018  Party Name:VICTORA AUTO Meet No/Date:8/80-  Status:
PVT. LTD ALC2/2018 Deferred
‘ 14.09.2018 ;
HQ File  [RLA File ' " |Lic.No/Date:0510407035 Defer Date:
:01/80/050/00126/AM19/ :05/24/040/00172/AM19/ 02.07.2018

131

132

Decision : The committee considered the case as per vagenda and decided to call for from the firm the

following information as reccommended by TA(MSME):

i. Stage wise wastage with justification.

Case is deferred.

Case No.:14/8/80-ALC2/2018 Party Name:BHARAT Meet No/Date:8/80- Status:
EXPORTS ALC2/2018 Deferred
14.09.2018 |
HQ File “ ~ |RLAFile e Lic.No/Date:0510407065 Defer Date:
:01/80/050/00137/AM19/ 105/23/040/00161/AM19/ 04.07.2018

Decision : The committee considered the case as ’p'ér”aigrenda and noted that the complete set of |

\application has been sent to MSME on 11.9.2018 for their comments. Case is deferred.

133

134 |

Case No.:15/8/80-ALC2/2018  Party Name:SEBROS Meet No/Date:8/80- Status:
INDUSTRIES PVT.LTD., ALC2/2018 Deferred
: 14.09.2018 j .
HQ File | ~ RLAFile - Lic.No/Date:0510407110 | Defer Date: |
:01/80/050/00138/AM19/ :05/24/040/00185/AM 19/ 06.07.2018 ~

'Decision : The committee considered the case as per égenda and decided to send a complete set of
\application of the firm to DHI for their comments. Case is deferred.

Case No.:17/8/80-ALC2/2018 Party Name:ISGEC HEAVY  Meet No/Date:8/80- Status:

. ENGINEERING LIMITED ~ ALC2/2018 Deferred
14.09.2018 ; i

HQ File RLA File ‘ Lic.No/Date:0510407109 Defer Date: |

:01/80/050/00140/AM19/ :05/23/040/00165/AM19/ 06.07.2018

Decision : The committee considered the case as per bagevhda and decided to send a compléte set of |



\application of the firm to DHI for their comments. Case is deferred.

Case No.:35/8/80-ALC2/2018 Party Name:IND-SPHINX ~ Meet No/Date:8/80- Status:
PRECISION LTD ALC2/2018 Deferred
14.09.2018
135 HQFlle S k [RLA File Lic.No/Date:2210015940 | Defer Date: |

1:01/80/050/00158/AM19/ :22/24/040/00094/AM 18/ 06.07.2018

Decision : The committee considered the case as per agendé and noted that the cdmplete set of
application has been sent to MSME on 11.9.2018 for their comments. Case is deferred.

(Case No.:16/8/80-ALC2/2018 Party Name:SMC ~ Meet No/Date:8/80- Status:
PPNEUMATICS (INDIA) ALC2/2018 Deferred
PRIVATE LIMITED 14.09.2018
136 HQ File ~ RLAFile i ‘ Lic.No/Date:0510407130 |Defer Date:
~ :01/80/050/00139/AM19/ :05/24/040/00207/AM19/ 09.07.2018

Decision : The committee considered the case as pyerm age'ndéw ‘and noted that the conip‘le.te set of
lapplication has been sent to DIPP on 14.9.2018 for their comments. Case is deferred.

Case No.:20/8/80-ALC2/2018 Party Name:APAR Meet No/Date:8/80- Status:
| INDUSTRIES LIMITED 'ALC2/2018 Deferred
14.09.2018
137 [HQ File ' RLA File Lic.No/Date:0310822226 Defer Date: |
:01/80/050/00143/AM19/ :03/94/040/00199/AM19/ 11.07.2018 |

Decision : The committee considered the case as per 'a"gehd‘a and decided to send a cbmpléte setof
\application of the firm to MEIT for their comments. Case is deferred.

* [Case No.:18/8/80-ALC2/2018 Party Name:ULTRA | Meet No/Date:8/80- Status:
- ENGINEERS 'ALC2/2018 Deferred |
14.09.2018 ' ,
138 HQ File RLA File Lic.No/Date:3110067111 Defer Date: |
:01/80/050/00141/AM19/ :31/83/040/00053/AM 19/ 12.07.2018

Decision : The committee considered the case as per aéénda ~ and decided to send a comﬁiete set of
\application of the firm to DHI for their comments. Case is deferred.

Case No.:19/8/80-ALC2/2018 Party Name: GL&V INDIA  Meet No/Date:8/80- Status:
PRIVATE LIMITED ALC2/2018 Deferred
14.09.2018
HQFile ~ RLAFile ~ Lic.No/Date:3110067112 Defer Date: |
:01/80/050/00142/AM19/ :31/83/040/00054/AM19/ 12.07.2018 ,

139 Declsmn : The committee considered the case as per ager;da "~ and decided to call for from the firm the
[following information as recommended by TA(MSME):

1. Weight of Export Product.
ii. Stage wise wastage with justification.

Case is deferred.

140 |Case No.:28/8/80-ALC2/2018 Party Name: STERLITE Meet No/Date:8/80- Status:



TECHNOLOGIES LTD. ALC2/2018 Deferred

14.09.2018 |
HQFile  RLAFile  [Lic.No/Date:0310822298  Defer Date: |
:01/80/050/00151/AM19/ :03/95/040/003 14/AM19/ 13.07.2018 | |

Decision : The committee considered the case as peragenda and noted that the complete set of
application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.

~ (Case N0.:33/8/80-ALC2/2018 Party Name:ANGIPLAST | Meet No/Date:8/80-  |Status:
PRIVATE LIMITED ALC2/2018 Deferred
14.09.2018
141 HQ File RLA File ~ Lic.No/Date:0810143042 |Defer Date:
:01/80/050/00156/AM19/ :08/24/040/00127/AM19/ 19.07.2018

Decision : The committee considered the case as 'pef égénda and noted that the corknpletey set of apélication
has been sent to MSME on 11.9.2018 for their comments. Case is deferred.

' Case No.:34/8/80-ALC2/2018  Party Name:ANGIPLAST  Meet No/Date:8/80-  Status:
PRIVATE LIMITED ALC2/2018 Deferred
| | 14.09.2018
142/HQFile  RLAFile  |Lic.No/Date:0810143040 Defer Date: |
 :01/80/050/00157/AM19/ :08/24/040/00129/AM19/ 19.07.2018 |

Decision : The committee considered the case asper ééénda and noted that the compiete set of re‘ipﬁlicrati(yi‘h
has been sent to MSME on 11.9.2018 for their comments. Case is deferred.

Case No.:13/8/80-ALC2/2018 |Party Name:S AND P Meet No/Date:8/80- Status:
ENTERPRISES ALC2/2018 Deferred
14.09.2018 ‘
HQ File ' ' RLAFile — [LicNo/Date:0410164514 |Defer Date: |
:01/80/050/00136/AM 19/ :04/24/040/00088/AM 19/ 20.07.2018 ’ i

él43 Decision : The committee considered the case as per agenda and decided to call for from the firm the

following information as recommended by TA(MSME):
i Weight of Export Product with justification.
| Case is deferred.
Case No.:21/8/80-ALC2/2018 |Party Name:ALLEVARD 1Al Meet No/Date-8/80- Status:
SUSPENSIONS PRIVATE ~ ALC2/2018 Deferred

| LIMITED 14.09.2018 v
144 HQ File RLA File Lic.No/Date:3110067120 Defer Date:

:01/80/050/00144/AM19/ :31/83/040/00059/AM19/ 20.07.2018

:Decis4ibhmz The committee considered the case as per agehda and noted that the compiéte set of
application has been sent to DIPP on 13.9.2018 for their comments. Case is deferred.

[Case No.:37/8/80-ALC2/2018 Party Name:TEXMACO RAIL Meet No/Date:8/80- Status:
& ENGINEERING LIMITED  ALC2/2018 Deferred
. 14.09.2018
145 HQ File RLA File ”  Lic.No/Date:0210208595 |Defer Date: |
 :01/80/050/00160/AM19/ :02/24/040/00040/AM 19/ 20.07.2018 ‘ ‘

Decision : The committee considered the case as per agerida and noted that the éompleterset of
\application has been sent to DHI on 20.9.2018 for their comments. Case is deferred.



|Case No.:46/8/80-ALC2/2018  Party Name:SHAKTI PUMPS | Meet No/Date:8/80- Status:

146

147

148

(INDIA) LTD., ALC2/2018 Deferred

14.09.2018 |

HQFile RLAFile ~  [Lic.No/Date:1110028358 Defer Date: |
:01/80/050/00169/AM 19/ :11/24/040/00012/AM19/ 20.07.2018 ~ ,

Decision : The committee considered the case as bér“égenda' ‘and noted that the complete set of
\application has been sent to DIPP on 13.9.2018 for their comments. Case is deferred.

Case No.:26/8/80-ALC2/2018 Party Name:STERLITE | Meet No/Date:8/80- Status:
‘TECHNOLOGIES LTD. ALC2/2018 Deferred
| 14.09.2018 | |
HQFile ~ RLAFile  Lic.No/Date:0310822557 |Defer Date:
:01/80/050/00149/AM19/ :03/95/040/00348/AM 19/ 24.07.2018

Decision : The committee considered the case as ‘per agenda and noted that the Wcomplete set of
application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.

Case No.:27/8/80-ALC2/2018 |Party Name:STERLITE  |Meet No/Date:8/80-  Status:
TECHNOLOGIES LTD. ALC2/2018 Deferred
, 14.09.2018 | f
'HQ File RLA File N Lic.No/Date:0310822555  Defer Date: |
:01/80/050/00150/AM19/ :03/95/040/00362/AM19/ 24.07.2018 ;

3Décisi01>1": The rcdmmittéer cthidefed the case ‘ésAper‘ égendam  and ‘noted that the complete set of |

application has been sent to MEIT on 11.9.2018 for their comments. Case is deferred.

149 |

150

| Case No.:32/8/80-  [Party Name:ANGIPLAST | Meet No/Date:8/80- Status:
ALC2/2018 PRIVATE LIMITED ALC2/2018 Transferred
14.09.2018 |
HQ File RLA File ~ Lic.No/Date:0810143087 Defer
:01/80/050/00155/AM19/  :08/24/040/00128/AM19/  24.07.2018 Date:14/27.09.2018

Decision : The committee considered the case as pe'r' agenda and decided to transfer the case to NC-VII.
Case is transferred.

Case No.:22/8/80-ALC2/2018 |Party Name:ULTRA  MeetNo/Date:8/80-  [Status:
: [ENGINEERS ALC2/2018 Deferred

- 14.09.2018 |
HQ File RLA File Lic.No/Date:3110067126 Defer Date: |
:01/80/050/00145/AM19/ :31/83/040/00063/AM 19/ 26.07.2018 '

Decision: The committee considered the case as per agenda and decided to send a complete set of

application of the firm to DHI for their comments. Case is deferred.
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53|

\Case No.:51/8/80-ALC2/2018  Party Name: NIPHA EXPORTS Meet No/Date:8/80- Status:

PRIVATE LIMITED ALC2/2018 Deferred
14.09.2018

HQFile RLAFile - - |Lic.No/Date:0210208611  Defer Date:

:01/80/050/00174/AM19/ :02/24/040/00062/AM19/ 27.07.2018

Decision : The committee considered the case as per agenda and decided to call for from the firm the
[following information :

1. The details of manufacturing process of export product.
ii. The split quantity of export product with screen and without screen.
iil. The material balance of import item.

Case is deferred.

Case No.:53/8/80- ~ Party Name: JAYANITA Meet No/Date:8/80- Status:
ALC2/2018 EXPORTS PVT. LTD. ALC2/2018 Approved

| 14.09.2018

HQ File ‘ RLA File  |Lic.No/Date:0510407542
:01/80/050/00176/AM19/  :05/23/040/00225/AM19/  16.08.2018 Date:14/27.9.2018

Decision : The committee considered the case as per agénda and decided to ratify the licence as under :

i. In Export product-net content of SS pipes 169082kg is to be suffixed.
ii. Import Product — 173309 Kg-2.5% wastage after accounting for 1/3" wastage.

RA concerned may take further necessary action as per the decision of NC.

(Case No.:54/8/80-ALC2/2018 Party Name: ULTRA | Meet No/Date:8/80-  Status:
ENGINEERS ALC2/2018 Deferred
14.09.2018
HQ File ~ RLAFile s Lic.No/Date:3110067142  Defer Date: |
:01/80/050/00177/AM 19/ :31/83/040/00078/AM19/ 16.08.2018

Decision: The committee considered the case as per égenda and decided to send a cbmplete set of

\application of the firm to DHI for their comments. Case is deferred.

1154 |

155

156

‘Case No.:55/8/80-ALC2/2018 Party Name: ULTRA Meet No/Date:8/80- Status:

‘ ENGINEERS ALC2/2018 Deferred
14.09.2018

HQ File ~ RLAFile Lic.No/Date:3110067144 | Defer Date:

:01/80/050/00178/AM19/ :31/83/040/00079/AM19/ 16.08.2018 ‘

Decision: The committee considered the case as per agenda and decided to send a éomplete set of
lapplication of the firm to DHI for their comments. Case is deferred.

Case No.:56/8/80-ALC2/2018 Party Name: ULTRA ‘Meet No/Date:8/80- Status:
ENGINEERS ALC2/2018 Deferred
14.09.2018
HQ File RLAFile  |Lic.No/Date:3110067145 Defer Date: |
:01/80/050/00179/AM19/ :31/83/040/00080/AM19/ 16.08.2018 '

Decision: The committee considered the case as per agenrdarand decided to send a complete set of

‘application of the firm to DHI for their comments. Case is deferred.

Case No.:63/8/80-ALC2/2018  Party Name: ULTRA [ Meet No/Date:8/80- Status:
ENGINEERS ALC2/2018 Deferred
14.09.2018



HQFile RLA File Lic.No/Date:3110067143 Defer Date: |
:01/80/050/00186/AM19/ :31/83/040/00077/AM19/ 16.08.2018

Decision: The committee considered the case as per éggnda and decided to send a compléte set of
application of the firm to DHI for their comments. Case is deferred.

‘Case No.:57/8/80-ALC2/2018 Party Name: VALVEWORKS ~ Meet No/Date:8/80- Status:

' INDIA PRIVATE LIMITED | ALC2/2018 Deferred

| 14.09.2018 , |
157 HQFile ~ RLA File T [LicNo/Date:3110067146 |Defer Date: |

101/80/050/00180/AM19/ :31/83/040/00084/AM 19/ 17.08.2018 @

Decision: The committee considered the case as pér agénda and decided to send a complete set of
application of the firm to DHI for their comments. Case is deferred.



List of Cases of DES-I to be considered by Norms Committee-I in its Meeting No.08/19
held on. 14.09.2018 & 27.9.2018

S.No.120

Case No. A/R-110 | M/s.Motherson | HQF.No.01/80/050/00541/AM15/DE | Lic. No. & date
Sumi Systems | S.|

Meeting No. 08/19 | Ltd., New | RA.F.N0.05/24/040/00407/AM15 0510377258

Dated: 14.09.2018 | Delhi Request for fixation of norms dt.27.01.2014

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of C&PC vide their OM No.46011/61/2013-PC-Il (Pt.
File) dated 20.05.2016(Copy of the letter attached end of the minutes).

RA concerned may take further necessary action as per the decision of Norms Committee.

S.No.121

Case No. A/R-178 | M/s.Donaldson
India Filter

Meeting No. 08/19 | Systems  Pvt.

Dated: 14.09.2018 | Ltd., Gurgaon

HQF .No.01/80/050/00145/AM16/DE | Lic. No. & date

S.

RA.F.No.05/23/040/00074/AM16 0510394576
Request for fixation of norms dt.16.06.2015

Decision: The Committee noted that the request of the firm dated 15.01.2016 was forwarded to

MIETY for their comments. The comments from MEIT not received so far.

decided to remind MIETY to furnish their comments. Case is deferred.

The Committee

S.No.122

Case No. A/R-77 M/s. Glovis
India Pvt. Ltd.,

Meeting No. 08/19 | Sriperumbudur

Dated: 14.09.2018 |, TN

HQF .No.01/80/050/00315/AM16/DE | Lic. No. & date

S.

RA.F.N0.04/24/040/00124/AM16 0410161029
Request for fixation of norms dt.21.09.2015

Decision: The Committee noted that the request of the firm dated 04.07.2016 was forwarded to

MSME for their comments. The comments from MSME not received so far.

decided to remind MSME to furnish their comments. The case is deferred.

The Committee

S.No. 123

Case No. A/R 166 | M/s Shaktiman

Meeting No.08/19 | Rub Rolls P.

Dated: 14.09.2018 | Ltd., Kaithal.

F.No.01/80/050/00003/AM17/DES.|

Lic. No. and date

RLA No.33/24/040/00007/AM16

Request for re-consideration on

ratification of norms.

3310030255
dt. 07.10.2015

Decision: The Committee noted that the request of the firm for reconsideration on ratification of

norms was forwarded to MSME for their comments on 17.02.2017

MSME not received so far.
comments. The case is deferred.

The comments from
The Committee decided to remind MSME to furnish their

S.No.124

Case No.A/R 04 | M/s Dee F.No.01/80/050/000066/AM17/DES.| Lic. No. and
Development date

Meeting No0.08/19 | Engineers Ltd. RLA No.05/23/040/00459/AM16 0510397502

Dated: Haryana. Request for ratification of norms. dt.

14.09.2018 04.02.2016

Decision: The Committee examined the request of the firm for reconsideration on ratification of
norms and decided to ratify the norms as applied by the firm.

RA concerned may take further necessary action as per the decision of Norms Committee.

w\



S. No. 125

Case No.A/R 06 | M/s Godrej & F.No.01/80/050/00435/AM16/DES.I | Lic. No. and
Boyce Mfg. Co. date

Meeting No.08/19 | Ltd., Mumbai RLA No.03/94/040/00441/AM16 0310798673

Dated: Request for correction in ratification | dt. 04.09.2015

14.09.2018 of norms.

DHI vide UO No. 3(25)/16 —TSW dated 5.3.2018 has stated that “DIPP may be consulted for
export item 2 to 4 as these items pertain to DIPP.

DIPP vide OM dated 24.5.2018 has stated that all the export items covered in the subject AA
pertain to Department of DHI. The main equipment i.e. item No. 1 (waste heat boiler) has been
owned by them. The reaming three items are related to item No. 1 and therefore concerns
them. Therefore DHI may be consulted for the remaining three items also. Case is deferred.

S.No.126
Case No.A/R07 | M/s Sharma F.No.01/80/050/00308/AM14/DES.| | Lic. No. and
Pharmaceutical date
MeetingNo0.08/19 | Pvt. Ltd., Gujarat. | RLA No.34/24/040/00131/AM14 3410037864
Dated:14.09.2018 Request for ratification of norms. Date
11.09.2013

Decision: The Committee noted that earlier the request of the firm was sent to DIPP for their
comments. The matter is discussed in the meeting and found that it pertains to MSME. The
Committee decided that the request of the firm may be forwarded to MSME for their
comments. Case is deferred.

SI.No.127
Case No.A/R- 31 | M/s Alstom F.No.01/80/050/00368/M15/DE | Lic. No. and
Transport India S.| date
Meeting No.08/19 | Limited, Bangalore. | RLA No.07/24/040/00092/AM15 | 0710105249
Dated:14.09.2018 Request for ratification of norms. | dt. 20.06.2014

Decision: The Committee took into account the submission of the firm and decided to call the
firm for PH to explain their case before the Norms Committee. The case is deferred.

SI.No.128
Case No.A/R -34 | M/s CICB F.No.01/80/050/00016/M14/DES.| | Lic. No. and
Chemicon Private date
Meeting No.08/19 | Limited, Bangalore | RLA No.07/24/040/00452/AM13 0710093506
Dated:14.09.2018 Request for ratification of norms. dt.
01.02.2013

Decision: The Committee considered the case as per agenda and deliberated on the matter
and decided to ratify the norms as under:

i. Import item No.4 to be deleted.
. Rest of the import items are allowed on net to net basis with accountability clause.

RA concerned may take further necessary action as per the decision of Norms Committee.




S.No.129

Case No.A/R-48 | M/s Pranita | F.No.01/80/162/00101/AM1 | Lic. No. and
Engineering Solutions | 5/DES.| date
MeetingNo.08/19 | Pvt. Ltd. RLA 0710059077
No.07/24/040/00187/AM09 | Date 13.08.2008
Date: 14.09.2018 Request for fixation of
adhoc norms.

Decision: The Committee considered the case as per agenda and decided to remind the
MSME to expedite to their comments. Case is deferred.

Date: 14.09.2018

No.09/24/040/00717/AM16

Request for ratification of
norms.

S.No.130
Case No.A/R-160 | M/s Nucon Aerospace | F.No.01/80/050/00232/AM1 | Lic. No. and
Pvt Ltd. Hyderabad 7/DES.| date
Meeting No. 08/19 RLA 0910063349

Date 02.03.2016

Decision: The Committee noted that an I.D. note along with complete set of application was
sent to MSME on 4.6.2018 for their comments. It is decided to remind MSME to expedite their
comments. Case is deferred.

S.No.131
Case No. A/R-01 M/s. Deconlindia | HQF.No.01/80/050/00009/A | Lic. No. & date
Plastics Pvt. Ltd., | M15/DES.I
Meeting No. 08/19 | Pune RA.F.No0.31/83/040/00231/A | 3110062832
M14 Date
Date: 14.09.2018 Request for revision of | 26.02.2014
norms

Decision: The Committee noted that the DIPP has asked for information vide their letter dated
12.03.2018. No reply received from the firm till date and it has been decided to send a final
reminder to the firm to furnish information within 15 days failing which the case will be
rejected. Case is deferred.

S.No.132
Case No. A/R-90 M/s. Terumo Penpol | HQF.No.01/80/050/00073/A | Lic. No. & date
Ltd., M16/DES.|
Meeting No. 08/19 RA.F.N0.53/21/040/00002/ | 5310008377
AM10 Date 28.05.2009
Date: 14.09.2018 Request for fixation of
norms

Decision: The Committee considered the case as per agenda and decided to remind DIPP to
expedite their comments. Case is deferred.




S.No.133

Case No. A/R-155 M/s. Transasia Bio | HQF.No.01/80/050/00489/A | Lic. No. & date
Medicals Ltd., | M15/DES.I
Meeting No. 08/19 Mumbai RA.F.No.03/95/040/00564/ | 5310008377
AM15 Date 28.05.2009
Date: 14.09.2018 Request for fixation of
norms

Decision: The committee noted that deficiency raised by MEIT was sent to the firm vide e
mail dated 18.01.2018 and final reminder was sent on 11.07.2018 to furnish information.
However, the information sought is not received so far. The Committee decided to reject the
case for non —furnishing of the information.

RA concerned may take further necessary action in the matter accordingly.

S.No. 134

Case No. A/R-107 | M/s. Azad | HQF.No.01/80/050/00637/AM15/D | Lic. No. & date
Engineering Pvt. | ES.|

Meeting No. 08/19 | Ltd., Hyderabad | RA.F.No.09/24/040/00542/AM15 0910061508
Date: 14.09.2018 Request for fixation of norms Date
08.01.2015

Decision: The committee noted that deficiency raised by DHI was sent to the firm vide e mail
dated 24.10.2017 and final reminder was sent on 08.06.2018 to furnish information. However,
the information sought is not received so far. The Committee decided to reject the case for
non —furnishing of the information.

RA concerned may take further necessary action in the matter accordingly.

S.No.135

Case No.A/R - 159 | M/s Shaktiman | F.No.01/80/050/00427/AM15/D | Lic. No. and date
Rub Rolls P. | ES.I|

Meeting No. 08/19 | Ltd., Kaithal. RLA No.33/24/040/00007/AM15 | 3310030078
Date: 14.09.2018 Request for re-consideration for | Date 16.09.2014
enhancement of norms ( for
grant of higher wastage )

Decision: The Committee noted that the firm request was sent to MSME on 8.2.2017. The
Committee decided to send a complete set of application and their earlier comments dated
16.04.2015 to furnish their comments. Case is deferred.

S.No.136

Case No.A/R-161 | M/s Deepeeka | F.No.01/80/050/00018/AM17/D | Lic. No. and date
Exports Pvt. | ES.I

Meeting No. 08/19 | Ltd,, Meerut, | RLA No.05/23/040/00371/AM16 | 0510396524
Date: 14.09.2018 U.P. Request for ratification of norms. | Date 04.12.2015

Decision: The Committee noted that the request of the firm was sent to MSME on 12.12.2016

& reminded on 7.2.2017. The Committee decided to remind MSME for their comments. Case
is deferred.




S.No.137

Case No.A/IR-179 | M/s Apar | F.No.01/80/050/00263/AM17/D | Lic. No. and date
Industries Ltd., | ES.I
Meeting No. 08/19 | Mumbai RLA No.03/94/040/00205/AM17 | 0310805471
Date: 14.09.2018 Request for amendment of | Date 14.07.2016
norms.

Decision: The Committee noted that the firm vide their letter dated 5.8.2018 has informed that
they have redeemed their licence. The Committee decided that the case may be treated as
withdrawn.

S.No.138
Case No.A/R - 180 | M/s Apar | F.No.01/80/050/00291/AM17/D | Lic. No. and date
Industries Ltd., | ES.I
MeetingNo. 08/19 | Mumbai RLA No.03/94/040/00284/AM17 | 0310806250
Date: 14.09.2018 Request for amendment of | Date 14.07.2016
norms.

Decision: The Committee noted that the firm vide their letter dated 5.8.2018 has informed that
they have redeemed their licence. The Committee decided that the case may be treated as
withdrawn.

S.No.139
Case No.A/R—183 | M/s Godrej | F.No.01/80/050/00036/AM17/DES.I | Lic. No. and date
Meeting No. 08/19 | & Boyce | RLA No0.03/94/040/00621/AM16 0310800216
Date: 14.09.2018 Mfg. Co. | Request for correction in ratification | Date 10.11.2015
Ltd., of norms.
Mumbai

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DIPP vide their OM No.7/71/2018/TS dated
28.06.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S.No.140
Case No.A/R-22 | M/s Isgec Heavy | F.No.01/80/050/00092/AM17/DES | Lic. No. and
Engineering Ltd., | .| date
Meeting No. 08/19 | Noida. RLA No0.05/23/040/00004/AM16 0510394195
Date: 14.09.2018 Request for re- | dt. 11.05.2016
fixation/enhancement of import
quantities.

Decision: The committee considered the case as per agenda and noted that the request of the
firm reply was sent to DIPP on 05.05.2017 and reminded on 05.06.2018. Comments are still
awaited from DIPP. Case is deferred.

SI.No.141
Case No. A/IR —24 | M/s. GEA WESTFALIA F.No.01/80/162/00059/AM18/DES.|
Meeting No. 08/19 | SEPARATOR INDIA RLA No0.05/23/040/00125/AM16
Date: 14.09.2018 | PRIVATE LIMITED, Request of SEZ Bangalore for fixation of

BANGALORE Scrap/wastage norms for the export
product Decanter  Centrifuge, Oil
purification unit as separator.

Decision: The Committee considered the case as per the agenda and decided that wastage
norms to be fixed as per MSME norms vide their letter No.156 (33)/CA/2012-13 dated




25.7.2012. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per decision of Norms Committee.

SI.No.142
Case No.AAR-25 [M/s S AND W | F.No.01/80/050/00053/AM17/D | Lic. No. and
JEWELLERY ES.| date
Meeting No. 08/19 | PRIVATE RLA No.05/23/040/00125/AM16 | 0710108479
Dated: 14.09.2018 | LIMITED, Request for re-fixation of norms. | Date
BANGALORE 08.07.2015

Decision: The Committee considered the case as per the agenda and decided to ask the firm
to furnish the Complete statement of exports along with copies of shipping bills. Case is

deferred.
S.No0.143
Case No.A/IR-26 | M/s Clyde | F.No.01/80/050/00125/AM16/D | Lic. No. and
Bergemann India | ES.| date
Meeting No. 08/19 | Private Limited, | RLA No0.05/23/040/00049/AM16 | 0510394296
Dated: 14.09.2018 | Noida. Request for amendment of | Date
norms. 19.05.2015

Decision: The Committee considered the case as per agenda and it is noted that the firm’s

request dated 10.10.2016 has been sent to MSME on 11.05.2017 for comments. The
Committee decided to remind MSME to furnish their comments. Case is deferred.
S.No.144
Case No.A/IR - 27 M/s TPP | F.No.01/80/050/00037/AM17/D | Lic. No. and

BoilersPvt.  Ltd. | ES.I date
Meeting No. 08/19 Mumbai RLA No.03/95/040/00696/AM16 | 0310801039
Dated: 14.09.2018 Request for amendment of | Date

norms. 15.12.2015

Decision: The Committee noted that D/L issued to the firm vide e mail dated 7.11.2017 and
reminded vide e-mail 8.6.2018. No reply has been received from the firm till date The
Committee has decided to reject the case.

RA concerned may take further necessary action as per the decision of Norms Committee.

SI. No. 145
Case No M/S United Engineering | F.No.01/80/050/00456/AM1 | Lic. No. and
(Eastern) corpn Kolkata. | 2/DES.I date
MeetingNo. 08/19 RLA 0210170116
No0.02/24/040/00151/AM12 | dated
Dated: 14.09.2018 Request for fixation of | 01.12.2011
norms.

i. Item No.1&2 as per GN 4 with accountability clause.
ii. Item No.3 up to 2% wastage of the FOB value (consumable).

Decision: The Committee considered the case as per agenda in the presence of technical
representatives of DHI, DIPP and MSME and decided to ratify the norms as under:

RA concerned may take further necessary action as per the decision of Norms Committee.




Sl. No. 146

Case No M/S Navkar F.No.01/80/050/00496/AM1 | Lic. No. and
Fittings & Forgings Pvt. | 7/DES.I date
Meeting No. 08/19 | Ltd. Mumbai. RLA 0310808954
No.03/95/040/00606/AM17 | dated
Dated: 14.09.2018 Request for fixation of | 03.11.2016
norms.

Decision: The Committee noted that the request of the firm was sent to DIPP on 07.11.2017
and reminded on 31.05.2018 to furnish their comments. DIPP vide their UO No.12/3/2018TS
dated 14-09 2018 informed that this firm is MSME unit. The Committee decided to forward
the request of the firm to MSME for their comments in the matter. Case is deferred.

S.No.147
Case No.A/R - M/s Micron | F.No.01/80/050/00065/AM18/D | Lic. No. and date
Instruments ES.I
Meeting No. 08/19 | Pvt.Ltd. New | RLA No.05/24/040/00643/AM11 | 0510402041
Date: 14.09.2018 Delhi. Request for Enhancement of | Date 23.3.2017
norms.

Decision: The Committee noted that D/L letter was sent to the firm vide e-mail dated
22.06.2018. No reply has been received from the firm till date and Committee decided to
send a final reminder to the firm to furnish the information within 15 days failing which the
case will be rejected. Case is deferred.

S.No.148

Case No.A/R — M/s L& T MHPS | F.No.01/80/050/00391/AM14/D | Lic. No. and date
Ltd. Turbine | ES.I

Meeting No. 08/19 | Generators Pvt | RLA N0.04/24/040/00510/AM14 | 0310753791
Date: 14.09.2018 | Ltd. Mumbai Request for revision of norms. Date 15.10.2013

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DHI vide their UO No.3(104)/10-TSW(B) dated
07.03.2018/71/2018/TS dated 28.06.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

S.No.149
Case No.A/R — M/s Himenviro | F.No.01/80/050/00488/AM14/D | Lic. No. and date
Environmental ES.I
Meeting No. 08/19 | Engg.Co. RLA No.05/23/040/00367/AM14 | 0510374103
Date: 14.09.2018 Pvt.Ltd. Delhi Request for revision of norms. Date 19.12.2013

Decision: The Committee considered the case as per the agenda and decided to call the firm
for PH to explain their case before the Norms Committee. The case is deferred.

S.No.150
Case No.A/R — M/s Larsen & | F.No.01/80/050/00412/AM17/D | Lic. No. and date
Toubro Ltd. | ES.I
Meeting No. 08/19 | Mumbai RLA No.03/95/040/00387/AM17 | 0310807591
Date: 14.09.2018 Request for Description | Date 2.9.2016
amendment of norms.

Decision: The Committee noted that the request of the firm send to DIPP on 04.03.2018 for
furnishes their comments The comments are still awaited from DIPP. The Committed
decided to remind DIPP to furnish their comments. Case is deferred.




S.No.151

Date: 14.09.2018

Request for fixation of norms.

Case No. A/R115 M/s. Automat HQF.No.01/80/050/00270/AM1 Lic. No.& date
Irrigation Pvt. 4/DES.I
MeetingNo.08/19 Ltd., Delhi RA.F.No.05/23/040/00199/AM1 0510362949
4 Date 20.08.2013

their comments.
Case is deferred.

Decision: The Committee noted that the request of the firm send to MSME on 17.09.2016 for

The Committee decided to remind MSME to furnish their comments.

S.No152

Case No.A/R —

M/s The Indure
Pvt Ltd.

Meeting No. 08/19

Sahibabad

Date: 14.09.2018

F.No.01/80/050/00600/AM17/D
ES.|

Lic. No. and date

RLA No0.05/24/040/00473/AM17

Request for fixation of norms.

0510401362
Date 20.01.2017

Decision: The Committee considered the case as per the agenda and decided to ratify the
norms as per General Note with net to net and accountability clause.

RA concerned may take further necessary action as per the decision of Norms Committee.

S.No.153

Case No.A/R —

M/s Vee Kay
Vikram

Meeting No. 08/19

&Co.LLP

Date: 14.09.2018

Ahmedabad

F.No.01/80/050/00371/AM17/D
ES.|

Lic. No. and date

RLA No.04/24/040/00060/AM16

Request for fixation of norms.

0810135377
Date 27.05.2015

reject the case.

Decision: The Committee considered the as per the agenda and it is noted that the item of
import and export is same having same ITCHS Number. The Committee therefore, decided to

RA concerned may take further necessary action as per the decision of Norms Committee.

S.No.154
Case No.A/R - M/s Micron | F.No.01/80/050/00169/AM18/D | Lic. No. and date
Instruments ES.I
Meeting No. 08/19 | Pvt.Ltd. New | RLA No.04/24/040/00056/AM17 | 0510402472
Date: 14.09.2018 Delhi. Request for Enhancement of | Date 05.05.2017
norms.

Decision:

The committee considered the case as per agenda and noted that the norms
were ratified in Meeting No.14/80 dated 10.10.2017. The firm has not given any reason for
revision of norms. The Committee decided that status quo to be maintained.

RA concerned may take further necessary action as per the decision of Norms Committee.

Date: 14.09.2018

Request for fixation of norms.

S.No.155
Case No.A/R - M/s BGR | F.N0.01/80/050/00593/AM17/D | Lic. No. and date
Energy Systems | ES.I
Meeting No. 08/19 | Ltd. Chennai. RLA No.04/24/040/00159/AM17 | 0410162667

Date 06.01.2017

Decision: The Committee considered the case as per agenda and noted that the request of




the firm was sent to DIPP vide ID Note dated 05.12.2017. The comments are still awaited
from DIPP. The Committee decided to remind DIPP to expedite their Comments. Case is
deferred.

S.No.156

Case No.A/R -164 | M/s Bio-Tech | F.No.01/80/050/00120/AM16/D Lic. No. and date
Vision care Pvt. | ES.I

Meeting No. 08/19 | Ltd. RLA No.04/24/040/00023/AM16 | 0810135195
Date: 14.09.2018 Ahmedabad. Request for revision of norms. Date 06.05.2015

Decision: The Committee considered the case as per the agenda and decided to send a
complete set of application forward to MSME for their comments. Case is deferred.

S.No.157
Case No.A/R—1/19 [ M/s L& T MHPS | F.No.01/80/050/00415/AM17/ | Lic. ~No. and
Ltd. Turbine | DES.I date
Meeting No. 08/19 | Generators Pvt Ltd. | RLA 0310807693
Mumbai No.03/95/040/00422/AM17 Date 08.09.2016
Date: 14.09.2018 Request for fixation of norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DIPP vide their I.D. No.7/70/2018-TS dated
18.9.2018/58. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S.No.158
Case No.A/R—-2/19 | M/s Dee | F.N0.01/80/050/00299/AM17/ | Lic. No. and
Development DES.I date
Meeting No. 08/19 | Engineers Ltd. | RLA 0510398701
Faridabad No0.05/23/040/00101/AM17 Date 01.06.2017
Date: 14.09.2018 Request for fixation of adhoc
norms.

Decision: The Committee noted that the firms application was sent to DHI on 03.04.2018 for
their comments. The Committee decided to remind DHI to expedite their comments. Case is
deferred.

S.No.159
Case No.A/R-3/19 | M/s Dee | F.N0.01/80/050/00180/AM17/ | Lic. No. and
Development DES.I date
MeetingNo. 08/19 | Engineers Ltd. | RLA 0510398216
Faridanad No.05/23/040/00015/AM17 Date 13.04.2016
Date: 14.09.2018 Request for fixation of adhoc
norms.

Decision: The Committee noted that the firms application was sent to DHI on 03.04.2018 for
their comments. The Committee decided to remind DHI to expedite their comments. Case is
deferred.

S.No.160
Case No.A/R—4/19 | M/s Angiplast Ltd., | F.No.01/80/050/00257/AM15/ | Lic. No. and
Ahmedabad DES.I date
Meeting No. 08/19 RLA 0810132579
No.08/24/040/00141/AM15 Date 03.07.2014
Date: 14.09.2018 Request for fixation of norms.

Decision: The Committee considered the case as per agenda in the presence of technical




representatives of DHI, DIPP and MSME and decided to ratify the norms as applied by the
firm.

RA concerned may take further necessary action as per the decision of Norms Committee.

S.No.161

Case No.A/R -5/19 [ M/s BGR Energy | F.No.01/80/050/00428/AM17/ | Lic. ~No. and
Systems Ltd., | DES.I date

Meeting No. 08/19 | Chennai RLA 0410162326

No.04/24/040/00106/AM17
Request for fixation of adhoc
norms.

Date 29.09.2016

Date: 14.09.2018

Decision: The Committee noted that the firms application was sent to DIPP on 03.04.2018.
Reply from DIPP is not received so far. The Committee decided to remind DIPP to expedite
their comments. Case is deferred.

S.No.162
Case No.A/R-6/19 | M/s Bharat Heavy | F.No.01/80/050/00285/AM09/ | Lic. ~No. and
Electricals Ltd,. DES.I date
Meeting No. 08/19 RLA 0410092521

No.04/24/040/00228/AMO08
Date: 14.09.2018 Request for revision of norms.

Date 07.12.2007

Decision: The Committee noted that the firms request of the firms for ratification of the norms
was decided in the Meeting No.26/11 dated 28.09.2010. The firm vide their request stated
that import items 1 to 5 out of the 14 items were ratified in the aforesaid meeting. The items
No. 6-14 are still due for fixation of norms by Norms Committee. The firm requested to
consider their request for fixation of norms for item No.6-14. The request of the firm was sent
to DHI on 14.03.2018 for their comments. The Committee decided to remind DHI to expedite
their comments. Case is deferred.

S.No.163
Case No.A/R-7/19 | M/s Bharat Heavy | F.N0.01/80/050/27/AM15/DES. | Lic. No. and
Electricals Ltd,. | date
Meeting No. 08/19 RLA 0410156463
No0.04/24/040/00280/AM14 Date 21.03.2014
Date: 14.09.2018 Request for fixation  of
amendment/reduce.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DHI vide their UO No.2(3)/BH-3/AA No. 6463 /
18-TSW (B) dated 17.4.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S.No.164
Case No.A/R- 9/19 | M/s Bharat Heavy | F.No.01/80/050/118/AM12/DE | Lic. No. and
Electricals Ltd. S. date
Meeting No. 08/19 RLA 0410124735
No.04/24/040/00067/AM12 Date 08.06.2011
Date: 14.09.2018 Request for fixation  of
amendment.

Decision: The committee noted that DHI vide their UO No.2 (3)/BH-3/AA No.6463/18-TSW (B)
dated 09.07.2018 raised the deficiency. The Committee decided the firm may be asked to
submit break up of item No.4 of import in number & weight along with diameter range of
earlier & proposed pipes. Case is deferred.




S.No.165

CaseNo.A/R-10/19 | M/s Bharat Heavy | F.No.01/80/050/00746/AM11/ | Lic. ~No. and
Electricals Ltd., | DES.I date
Meeting No. 08/19 | Chennai RLA 0910044578
No.09/24/040/00363/AM11 Date 06.12.2010
Date: 14.09.2018 Request for revision of adhoc
norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DHI vide their UO No.3 (03)/2018-TSW(B)
dated 01.05.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

S.No.166
CaseNo.A/R-14/19 | M/s Bonatrans | F.No.01/80/050/00486/AM17/D Lic. No. and date
India Pvt.Ltd. | ES.I

Meeting No. 08/19 | Aurangabad. RLA No.03/94/040/00558/AM17 | 0310808077
Date: 14.09.2018 Request for Fixation of adhoc | Date 26.09.2016
norms.

Decision: Firms application has been sent to DHI on 24.01.2018. The Committee decided to
remind DHI for their comments.

Case is deferred.

S.No.167
Case No.A/R—- | M/s Bharat | F.No.01/80/050/00066/AM13/DE | Lic. No. and date
15/19 Heavy S.l/part
Meeting No. 08/19 | E'ectricals Ltd. - FRiraN6 04/24/040/00326/AM12 | 0410134719
Date: 14.09.2018 Request for amendment of Date 13.03.2012
norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DHI vide their UO No.3 (10)/18-TSW(B) dated
04.05.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S.No.168

Case No.A/R 16/19 | M/s. TATA Sikorsky Aerospace Ltd., Telangana

F. No. 01/80/162/301/AM18/DES-I

Subject: EOU- M/s. TATA Sikorsky Aerospace Ltd., - LOP No.
Meeting No. 08/19 | PER:076/EOU/NVSEZ/HYD/2011 dated 25.7.2011 for fixation of
Date: 14.09.2018 | wastage norms for export product “Helicopter cabin kits and parts &
accessories for Aircraft” against import items 1. Stainless steel bars
/rods 2. Stainless steel tube/pipes 3. Stainless steel round bars.
Decision: The representative of the firm appeared for PH before the Norms Committee and
accordingly represents their case in presence of the Technical representatives of DHI,
MSME and DIPP. The Committee decided that MSME may be requested to get an
inspection done by their local office and send a report in the matter for consideration of the
request of the party in Norms Committee. Case is deferred.




S.No.169

Case No.A/R17/19

M/s. Rewdale Precision Tools Pvt. Ltd., Bangalore ( DTA Unit )

F. No. 01/80/162/300/AM18/DES-I

Meeting No.08/19

Date: 14.09.2018

Subject: Fixation of wastage norms for product “pull studs ( SK40) &
Pull studs ( SK50) against import/indigenous raw materials steels-Rods

Decision: Application sent to MSME on 12.06.18. The Committee decided to remind MSME
to expedite their comments. Case is deferred.

Date: 14.09.2018

S. No.170

CaseNo A/R—18/19 | M/s. Godrej & | F.No.01/80/050/00646/AM17/D | Lic. No. and date
Boyce Mfg. Co. | ES.I

Meeting No. 08/19 | Ltd., Mumbai RLA No.03/94/040//00943/AM17 | 0310810568

Request for revision of norms.

Date 17.1.2017

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DIPP (TS Section) vide their communication
No. DIPP No.7/71/2018-TS dated 11.09.2018. A copy of the letter attached at the end of
minutes.

RA concerned may take further necessary action as per the decision of NC

Sl. No. 171
CaseNo.A/R—20/19 | M/s  Bharat Heavy | F.No.01/80/050/00603/AM10/ | Lic. No. and
Electricals Ltd., | DES.Ipt. date
Meeting No. 8/19 Chennai RLA 0410109974
No.04/24/040/00096/AM14 Date
Date: 14.09.2018 Request for amendment of | 04.12.2009
norms.

Decision: The committee considered the case as per agenda and deliberated on the matter
and

decided to call for following information from the firm in view of DHI UO No.3/1 8/18-TSW(B)
dated 06.07.2018 stating that the matter has been examined and asked to submit break up of
item no. 4 of import in number & weight along with diameter range of pipes originally applied
for in Advance Authorization and the pipes actually used in export product. Case is deferred.

Sl. No. 172
Case.No.A/R-21/19 | M/s JMT Auto | F.No.01/80/050/00772/AM11/D | Lic. No. and date
Ltd. ES.l/pt
Meeting No.8/19 Jamshedpur. RLA No.02/24/040/00166/AM11 | 0210153535
Date: 14.09.2018 Request for amendment of | Date 14.01.2011
norms.

Decision: The Committee considered the case as per agenda and decided to call the firm for
PH. Case is deferred.

Sl. No. 173
Case No.A/R-22/19 | M/s Azad | F.No.01/80/050/00522/AM17/D | Lic. No. and date
Engineering ES.I
Meeting No. 8/19 Pvt. Ltd. | RLA No0.09/24/040/00295/AM17 | 0910064137
Date: 14.09.2018 Hyderabad Request for ratification of norms. | Date 14.09.2016

Decision: The Committee noted that the firm request was forwarded to DHI on 01.05.2018 for




[ their comments. Case deferred for want of comments from DHI. -

Sl. No. 174
Case No.A/R —23/19 | M/s Kelvion F No.01/80/050/00522/AM14/D | Lic. No. and date
India ES.I
Meeting No. 8/19 Pvt.Ltd.(Form [ RLA No.03/94/040/00880/AM14 | 0310766285
Date: 14.09.2018 erly known as [ Request for ratification of norms. | Date 15.01.2014
GEA Ecoflex
India Pvt. Ltd.

Decision: The Committee considered the case as per the agenda and decided to ask the firm
furnished the detailed drawing showing the exact dimensions of Port Holes and Carrying Bar
Slots and weight calculations of blanks sheets and net weight of export products to examine
the case further. Case is deferred.

SI.No.175
Case No.A/R-24/19 | M/s Larsen | F.No.01/80/050/00198/AM15/ | Lic. No. and
&Tourbo Ltd. .| DES.I date
Meeting No. 08/19 Mumbai RLA 0310781699
No.03/95/040/00038/AM15 Date 15.05.2014
Date: 14.09.2018 Request for ratification of
norms.

Decision: The committee considered the case as per agenda and deliberated on the matter
in the presence of technical representatives of DHI, DIPP and MSME. The Committee
decided to call for following information/clarification from the firm along with the copy of
Advance Authorization from the party in view of DHI's UO No.3(38)14-TSW(B) dated
31.08.2015(Copy of the letter attached end of the minutes). :

i. The firm has not submitted the specification of the export product. It has stated
that the details of export product at Annexure A and Annexure IIl. Butthe same is
not available.

. The firm has also not replied to point 2 of letter dated 20.08.2014 regarding the
details of spares tools etc.

iii. The firm has also not submitted the calculation of clad plates. The firm had earlier
mentioned that wastage was due to excess cutting, bendling tolerance etc. But
now it has stated that wastage is due to mock up and the item will be used as tube
sheet. Therefore, import item becomes a component. The firm may therefore
indicate the placement of tubes sheets in the engineering drawing with the number
of holes & the dimensions of the holes along with the drawing with the number of
holes & the dimensions of the holes along with the drawing of the tube sheet.

iv. Copy of shipping bill containing the endorsement of inputs may also be give

Case is deferred.

SI.N0.176
Case No.A/R-25/19 | M/s Omega | F.No.01/80/050/231/AM17/DE Lic. No. and
Separations Pvt | S.I date
Meeting No. 08/19 Ltd. Coimbatore. | RLA 0410109974
No.32/24/040/00004/AM17 Date 04.12.2009
Date: 14.09.2018 Request for ratification of
norms.

Decision: The Committee noted that the firm request was forwarded to MSME on 26.07.2018
for their comments. Case deferred for want of comments from MSME.




SI.No.177

Wase No.A/R - | M/s Kirloskar | F.No.01/80/050/63/AM13/D | Lic. No. arﬂ
26/19 Pneumatic C. Ltd, | ES.| date
Meeting No. 08/19 | Pune. RLA 3110054139
No.31/82/040/00424/AM12 | Date 09.05.2012
Date: 14.09.2018 Request for Fixation of
adhoc norms.
Decision: The Committee considered the case as per agenda and decided to call the firm for
PH to explain their case before the NC. Case is deferred.

SI.No.178
Case No.A/R-27/19 | M/s Kelvion | F.N0.01/80/050/00514/AM17/ Licc No. and
India Pvt. | DES.I date
Meeting No. 08/19 Ltd,(Formerly RLA 0310809807
known as GEA | No.03/94/040/00792/AM17 Date 14.12.2016
Date: 14.09.2018 Ecoflex India | Request for ratification of
Pvt. Ltd Pune norms.

Decision: The Committee noted that the firm request was forwarded to DIPP on 30.05.2018
for their comments. Case deferred for want of comments from DIPP.

SI.No.179
Case No.A/R-28/19 | M/s Goa | F.No.01/80/050/00055/AM16/ | Lic. No. and
Thermostatic DES.I date
Meeting No. 08/19 Instruments Pvt. | RLA 1710006064
Ltd. Goa No.17/24/040/00204/AM15 Date 11.03.2015
Date: 14.09.2018 Request for ratification of
adhoc norms.

Decision: The Committee noted that the firm request was forwarded to MSME on 11.09.2018
for their comments. Case deferred for want of comments from MSME.

SI.No.180
Case No.A/R —29/19 | M/s. Dynamatic F.No.01/80/050/00643/AM15/ | Lic. No. and
Technologies DES.I date
Meeting No. 08/19 Ltd. Bangalore. | RLA No.17/24/040/0397/AM15 0710107595
Date: 14.09.2018 Request for ratification of | Date 11.02.2015
norms.

Decision: The Committee noted that the firm request was forwarded to MSME on 17.07.2018
for their comments. Case deferred for want of comments from MSME.

SI.No.181
Case NoAR —30/19 | M/s Indus Pro | F.No.01/80/050/00272/AM14/ | Lic. = No. and
Auto  Engineers | DES.I date
Meeting No. 08/19 Pvt. Ltd. Noida RLA No0.05/23/040/0221/AM14 | 0510363605
Date: 14.09.2018 Request for Fixation of norms. | Date 26.08.2013

Decision: The Committee noted that the firm request was forwarded to MSME on 06.08.2018
for their comments. Case deferred for want of comments from MSME.

SI.N0.182
Case No.A/R— 31/19 | M/s Bharat Heavy | F.No.01/80/050/00335/AM10/ Lic. No. and
Electricals Ltd. | DES.|/part date
Meeting No. 08/19 Hyderabad. RLA No.04/24/040/0051/AM10 | 0410107193
Date: 14.09.2018 Request for amendment of | Date 25.08.2009
norms& correction in number
of import items.




Decision: The Committee considered the case as per agenda and decided to ask the firm to
revise import item No.1-6 specifically. Case is deferred.

SI.N0.183
Case.No.A/R — | M/s Faiveley | F.No.01/80/050/00466/AM17/ Lic. No. and
32/19 Transport Rail | DES.I date
Meeting No. 08/19 Technologies RLA No0.04/24/040/0135/AM17 | 0410162505
Date: 14.09.2018 India Ltd. Request for fixation of norms. | Date 18.11.2016

Decision: The committee noted that the matter was sent to DHI vide email dated 05.09.2019
for their comments. DHI vide their UO No.3 (6)/2017-TSW (B) dated 13.09.2018 informed
that the export items do not pertains to them. The Committee decided to forward the request

of the firm to MSME for their comments. Case is deferred.

SI.No.184

CaseNo.A/R — 33/19

M/s. Reform
Tools Pvt.Ltd.

Meeting No. 08/19

Date: 14.09.2018

Request for enhancement of

F No.01/80/050/00202/AM17/ | Lic. No. and
DES.| date
RLA No.04/24/040/0216/AM16 | 0210206586

Date 30.03.2016

quantity in import item of
norms.

Decision: The Committee noted that the representation of the firm forwarded to MSME on
11.09.2018 and decided to wait for the comments from MSME. Case is deferred.

SI.No.185
CaseNo.A/R — [ M/s. Aksh Optifibre | F.N0.01/80/050/00571/AM17/ | Lic. = No. and
34/19 Ltd. New Delhi DES.I date
Meeting No. 08/19 RLA 0510401506
No.04/24/040/0524/AM17 Date 03.02.2017
Date: 14.09.2018 Request for fixation of norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the MEIT vide their communication No. 17(21)2017-
IPHW dated 18.01.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

Date: 14.09.2018

Request for revision of norms.

SI.No.186
CaseNo.A/R —35/19 | M/s. Heurtey | F.No.01/80/050/00011/AM19/ | Lic.  No. and
Petrochem India | DES.I date
Meeting No. 08/19 Pvt. Ltd. Mumbai. | RLA No.03/94/040/0495/AM15 | 0310788938

Date 09.09.2014

Decision: The committee considered the case as per agenda and noted that the case was
approved in Meeting No.3/80 dated 09.05.2018. Due to typing error the import item at S.No.1
to 3 allowed was written as 0.66 wastage instead of 0.66%. The Committee decided to
correct the earlier minutes and accordingly the corrected minutes may be read as under:

I The import items at S.No. 1 to 3 are allowed 0.66% wastage with net content in
export product.

RA concerned may take further necessary action as per the decision of NC




SI.No.187

Case No.A/R—36/19

Meeting No. 08/19

Date: 14.09.2018

M/s
Petrochem

Heurtey
India
Pvt. Ltd. Mumbai.

F.No.01/80/050/00490/AM17/ Lic. No. and
DES.I date
RLA No.03/94/040/0624/AM15 | 0310808805

Request for revision of norms.

Date 27.10.2016

Decision:

The Committee noted that the

representation of the firm forwarded to DIPP on
06.09.2018 and decided to wait for the comments from DIPP. Case is deferred.

import quantity at SI.No.1.

SI.No.188

Case NoAR —|Mss Biotech | F.N0.01/80/050/00132/AM16/ | Lic. No. and
37/19 Vision Care Pvt. | DES.I date

Meeting No. 08/19 Ltd. RLA No.08/24/040/0063/AM16 | 0810135356
Date: 14.09.2018 Request for enhancement the | Date 26.05.2015

Decision: The Committee noted that the representation of the firm forwarded to MSME on
11.09.2018 and decided to wait for the comments from MSME. Case is deferred.

Date: 14.09.2018

Request for fixation of ad-hoc
norms.

SI.No.189

Case NoA/IR —| Miss. VSM | F.No.01/80/050/00349/AM14/ Lic. No. and
38/19 Venture Control | DES.I date

Meeting No. 08/19 System Pvt. Ltd. RLA No.05/24/040/0233/AM14 | 0510367680

Date 07.10.2013

Decision:

The Committee noted that the

representation of the firm forwarded to MEIT on
27.08.2018 and decided to wait for the comments from MIET. Case is deferred.

SI.No.190

Case No.A/R - 39/19

M/s.
Tourbo

Meeting No. 08/19

Mumbai.

Date: 14.09.2018

Larsen &
Ltd.

Request for re-consideration of
fixation of ad-hoc norms.

F.No.01/80/050/00823/AM12/ Lic. No. and
DES.I/Part date
RLA No.03/95/040/0808/AM10 | 0310564122

Date 11.03.2010

Decision: The Committee considered the case as per the agenda and decided to call for a
fresh comment from DHI. Case is deferred.

SI.No.191

Case No.A/R - 40/19

M/s.
Technologies

Meeting No. 08/19

Ltd.

Date: 14.09.2018

Dynamatic

Request for fixation of norms.

F.No.01/80/050/00611/AM15/ Lic. No. and
DES.I/ date
RLA No0.03/95/040/0263/AM15 | 0710106920

Date 10.11.2014

Decision: The Committee noted that the representation of the firm forwarded to MSME on
29.08.2018 and decided to wait for the comments from MSME. Case is deferred.

SI.No.192

Case No.A/R -41/19

Pvt. Ltd.

Meeting No. 08/19

Date: 14.09.2018

M/s. Injectoplast

Request for fixation of norms.

F.No.01/80/050/00355/AM17/ Lic. No. and
DES.I/ date
RLA No.06/24/040/0015/AM17 | 0610038435

Date 09.08.2016

Decision: The Committee noted that the representation of the firm forwarded to MSME on
11.09.2018 and decided to wait for the comments from MSME. Case is deferred.




SI.N0.193

Case No. A/R —42/19

M/s. Echaar
Equipments Pvt.

Meeting No. 08/19

Ltd.

Date: 14.09.2018

F.No.01/80/050/00542/AM12/
DES.I/

Lic. No. and
date

RLA No0.03/94/040/1018/AM12

Request for fixation of norms.

0310682257
Date 16.02.2012

Decision: The Committee noted that the
12.09.2018 and decided to wait for the comments from DHI. Case is deferred.

representation of the firm forwarded to DHI on
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Department of Heavy Industry
TSW(B)- section
Dated : , July,2018
Udyog Bhavan, New Delhi

DGFT Reference: 01/80/50/342/AM18—DESI/221 dated 22nd June, 2018
Subject: Ratification No.AA 3110066956, Ultra Engineers.

The above reference has been examined by this office and following input is

recommended:’ ‘ _
Item No.1 - 2.88kg per kg content in export product

25 This issues with the approval of Joint Secretary.

A

—
B.C. Nayak
(Development Officer)

Shri K.P. Singh, Dy.-DGFT, DES-I Room No.331
TSW(B)/4U/3/6956/2018 dt. 27.7.2018 -~ . £ .
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S‘lit;ject: M/s Godrej & Boyce Manufacturing Company Limited - Advance Authorization No. 0310818550

§ éo ' . t g 3) 4
| g o HE Com Line)
Department of Industrial Policy & Promotion D1pd

(TS Section)

dated 16.01.2018 - Reg.

Ref.: DGFT L.D. Note No. 01/80/50/424/AM-18/DS-1/913 Dt. 22/03/2018.

Advance Authorization may be ratified as under:

1.

2.

22.

23.

24.

Net Empty weight of 69473 Kgs. (1 No), 20073 Kgs.(1 No.), 11872 Kgs. (1 No.) and 14110.41 Kgs. (3 sets)
may be specified with the quantities of each export products at Sl No. 1 to 4 respectively.

Word "Relevant” may be prefixed with the description of import items at SI. No.1to 4, 8 to 11, 14 and 18 to
21.

Quantity of import item at Sl. No. 1 may be allowed as 23100.84 Kgs. as 1.08 Kgs/Kg. content in the export
products after taking 1/3 recovery from scrap.

Quantity of import item at Sl. No. 2 may be allowed as 29637.75 Kgs. as 1.05 Kgs./kg. content in the export
products. ‘

Quantity of import item at Sl. No. 3 may be allowed 7879.63 Kgs. as 1.077 Kgs./Kg. content in the export
products after taking 1/3d recovery from scrap.

Quantity of import item at Sl. No. 4 may be allowed as 15527.5 Kgs. as 1.11 Kgs./kg. content in the export
products after taking 1/3r recovery from scrap.

Quantity of import item at Sl. No. 5 may be allowed as 2927.09 Kgs. (42 Nos.) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 6 may be allowed as 1967.58 Kgs. (35 Nos.) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 7 may be allowed as 475.76 Kgs (19 Nos.) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 8 may be allowed as 441.06 Kgs (9.927 Mtrs.) inclusive of 2 % wastage.

. Quantity of import item at Sl. No. 9 may be allowed as 55.90 Kgs. (4.839 Mtrs) inclusive of 2% wastage.

Quantity of import item at SL. No. 10 may be allowed as 219.30 Kgs. (3.249 Mtrs.) inclusive of 2% wastage.
Quantity of import item at Sl. No. 11 may be allowed as 146.45 Kgs. (16.988 Mtrs.) inclusive of 2% wastage.
Quantity of import item at Sl. No. 12 may be allowed as 180.54 Kgs. (4 Nos) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 13 may be allowed as 3.06 Kgs. (2 Nos) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 14 may be allowed as 19.83 Kgs. (7.925 Meters) inclusive of 2 % wastage.
Quantity of import item at Sl. No. 15 may be allowed as 19.53 Kgs (12 Nos.) on net to net basis.

Quantity of import item at Sl. No. 16 may be allowed as 495.20 Kgs. (879 Nos.) on net to net basis.

Quantity of import item at SI. No. 17 may be allowed as 92.17 Kgs. (30 Nos.) on net to net basis.

. Quantity of import item at Sl. No. 18 may be allowed as 3158.94 Kgs. as 1.02 Kgs/Kg. content in the export

item.

. 'Quantity of import item at Sl. No. 19 may be allowed as 5386.62 Kgs. (597 Mtrs.) as 1.02 Kgs./Kg. content in

the export item.
Quantity of import item at Sl. No. 20 may be allowed as 5736.9 Kgs. (325 Mtrs.) as 1.02 Kgs/Kg. content in

the export item.
Quantity of import item at SI. No. 21 may be allowed as 110.16 Kgs. (2 Mtrs.) as 1.02 Kgs./Kg. content in the

export item.
Quantities of import items at Sl. No.22 to 24 may be allowed as 777.75 Kgs., each.

Norms committee may take a view.

(Sundeep Chauhan)
Development Cfficer

Norms Committee [
DIPP No.7/71/2018-TS dated 13/09/2018
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Department of Industrial Policy & Promotion
(TS Section)

s

.ct: M/s Godrej & Boyce Manufacturing Company Limited - Advance Authorization No. 0310818962
d 07.02.2018 - Reg.

. DGFT LD. Note No. 01/80/50/425/AM-18/DS-1/902 Dt.19/03 /2018.

vance Authorization may be ratified as under:

Net Empty weight of 60728 Kgs. (1 Set), may be specified with the quantity of the exportitem.
Quantity of import item at SL. No. 1 may be allowed as 6208.74 Kgs. (296 Mtrs.) as 1.02 Kgs/Kg. content in

the export product.
3. Quantity of import item at S1. No. 2 may be allowed as 11089.44 Kgs. (227 Mtrs) as 1.02 Kgs./kg. content in

the export product.
4.  Quantity of import item at S. No. 3 may be allowed as 2373.54 Kgs. (387 Mtrs) as 1.02 Kgs./Kg. content in

the export product.
5. Quantity of import item at S1. No. 4 may be allowed as 105.06 Kgs. (68 Nos.) as 1.02 Kgs./kg. content in the

export product. :

6. Quantity of import item at S1. No. 5 may be allowed as 3026.20 Kgs. (227 Nos.) inclusive of 2 % wastage.

7. Quantity of import item at Sl. No. 6 may be allowed as 32743.02 Kgs. (447.5 Mtrs.) inclusive of 2 %
wastage.

8. Importitems atSl. No.7 to 9 may be deleted.

Norms committee may take a view.
i (Sundeép Chauhan)

Development Officer

Norms Committee |
DIPP No.7/71/2018-TS dated 13/09/2018
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Department of Industrial Policy & Promotion

(TSW)

‘WC Meeting dated 06/06/2017 - Case No. 40/5/80 (M/s Permanent Magnets Limited)
' (Advance Authorization No. 0310812998 dated 02.05.2017)

Advance Authorisation may be ratified as under on repeat basis as their Advance
Authorization No. 0310792307 dated 23. 12 2014 ratified in NC meeting dated

3/08/2015:

. Quantity of import item may be allowed as applied for ie. 9117.464 Kgs. as
1.63 Kgs./Kg. content in the export item after taking 1/3™ recovery from scrap.

Norms committee may take a view

b B
PEah s Ty

(S. K. Jain)
Development Officer /o

Norms Committee I
DIPP No. 12/43/2917—TSW/ 122 dated 06/06/2017

DR
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F.No. 3/39/2018 TSW(B)
Department of Heavy Industry
Udyog Bhavan, New Delhi

DES-I ID No. 01/80/050/0078/AM19/DES-I
Subject: AA No. 3110067036 dated 04.05.2018 Ultra Engineers.

Export Product-

Fluid End Assembly XQMS 4 Plungers per unit weight 2180.3 Kg -
Total gty 15 Nos

Inputs
Item No 1- forging (Stainless steel) monoblock-1.52 Kg per kg contained in
export product.
This issue has the approval of JS.

DSE-I may take a view.

>

IR
K.K.Tiwari)
Industrial Adviser

Dy DGFT , DES-I
F.No. 3/39/2018 dated 04/09/2018
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F.No. 3/40/2018 TSW(B)
Department of Heavy Industry
Udyog Bhavan, New Delhi

'DES-I ID No. 01/80/050/0065/AM19/DES-I dated 4/8/2018

Subject : 3110067046 dated 11 .5.2018 Ultra Engineers

DES-I may dispose off above AA on repeat basis to AA 3110066956 dated
5.1.2018.

ity T

'w_:/ (K.K.Tiwari)
Industrial Adviser

Dy DGFT , DES-I
F.No. 3/40/2018  dated 31/8/208







f \ : No. 46011/61/2013-PC.II (Pt. File) ol \)\?
L " Government of India : \
s Ministry of Chemicals & Fertilizers g ,_‘\(D A 9
Department of Chemicals & Petrochemicals Sty /7/\<(0\

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001
Dated the 20" May, 2016

OFFICE MEMORANDUM

Sub: Application from M/s Motherson Sumi System Ltd. for the import of raw
material against the export of items given in the application for issue of advance
licence (Licence No. 0510377258 dt. 27.1.2014) — reg.

~ The undersigned is directed to refer to DGFT U.O. Nos. 01/80/050/00541/AM-
14/DES-1/1298 dated 28.02.2014 forwarded applications for issue of advance licence from
M/s Motherson Sumi System Ltd. for the import of raw material against the export of items
_given in the application for issue of advance licence (Licence No. 0510377258 dt. 27.1.2014)
and to communicate that the firm’s applications have been examined and recommended as

applied.
This issues with the approval of Joint Secretary (Petrochemicals). /
/
7Y filidy _
(O.P. Sharma)
Joint Industrial Adviser
Tel: 011-23071442
Telefax: 011-23071187
Email-romsharma@nic.in
Shri Haradhan Das,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,

Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi

Fax: 2306 2225/23061613
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No:7/71/2018/15 | 3/
Ministry of Commerce & Industry
Department of Industrial Policy & Promotion
(Technical Support)
Udyog Bhawan, New Delhi
Dated, the 9 & June, 2018

OFFICE MEMORANDUM

Subject: Amendment in ratification of Norms in respect of AA No. 0310800216 dt.
10.11.2015 issued to M/s Godrej & Boyce Mf. Co. Ltd., Mumbai.

Ref: DGFT. L.D. Note No.01/80/050/00036/AM-17/DES-1/1129 dated 23.03.2017 &
01/80/050/00036/AM17/DES-1/161 dated 23.5.17

Based on the firm's representations dated Nov. 14, 2016 and May 17,
2017, this office has No Objection to amendment in the description of item at Sl.
No. 14 of the Import List under the subject Authorization from 204 Kgs (1 Set) to
204 Kgs. (14 Nos.), as requested for by the apphcant

This issues with the approval of Technical Adviser (Boiler).

(Sundeep Chauhan)
Development Officer
Tel: 3200

To :
Directorate General of Foreign Trade
(Sh. S.K. Panigrahi, E.O.)

Udyog Bhawan, New Delhi
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Government of India
Ministry of Micro, Small & Medium

Enterprises

Y g @Y 9 HEE SOA Sue
LU RG] 3 Q& WY, = e = MSMFE Deve]opm ent Institute,
i~ o T 13 gt =
TG T sl @w=, """’"E;I;T';"*;E; ’;‘ém,u,:,;,ﬁfq giﬁ? Rajajinagar Industrial Estate,
OUR STRENGTH SIS Bangalore-560 (144

grreire- 560044

Date: 25 July 2012

r

-

0. 156(33)/CA/2012-13/ | /=2

M/s GEA \K estfalia Separator India Pvt. Ltd.,
No.7B. Bommasandra Indl. Area.
Hebbagodi.

Bangalore-360 099

Sub: Valuation Report on percentage of scrap generation of Decanter Centrifuge and Oil

Purification Unit — Reg. :
Ref: Your letter dt. 6-7-2012

CSEZ letter No.1/7/2009-EQU-CS 2

E7/743 dt.11-5-201

Sir.
Please find enclosed herewith a copy of the valuation report on percentage of scrap generation

of Decanter Centrifuge and Q1] Purification Unit.

Yours faithfully
I / =7 7

(S N Ranga quad)/
Dy Director (Chen/Co-ord)

Encl: Report

EPABX: 080-23151581-3, Fax: 080-23144506, E-mail:sisibangalore@dataone.in
Web: www sisibangalore.gov.in (Formerly - Smal¥Industries Service Institute)

e



VALUATION REPORT WITH PERCENTAGE OF SCRAP

T Namé and address ofthe T M/s GEA Wesi or Indis
| UnitvFactory | # 7B. Rommasandra Induslnql. Arey,

| ' | Hebbagodi Bangalore-560099

[12.07.2012

!5“5@6])3!‘&(0!' India Pvt Ltd,

Date of Inspection
Registration No. and date o

Constitution of the firm ,
Year of Establishment/Production / E

O

i

f . | Ploduoiien . 2000 o iis | _m_ﬁ_.)
V——“ﬁ)roducts 10 manufacture ] ]_)Deca_mer Centrifuge |
‘ 2)O1l Purification unit : .

Allotted : 250 KVA
Connected : 250 KVA
1) Administrative -- 02 Nos.
2) Technical - 9 Nos.

8 Power load allotted and "
|
1
|
/ -3} Skilled-08 Nos.
|
|
|

I connected
10 Employment potential

4} Un-skilled - NiJ.

Dstai Is of Team-z)_fﬁ cers ﬁifSTrfS.N Rangap régad
’ Dy. Director (Chem)

| MSME-DI. B'lore-10.

Investigator (M ech),

- | MSME-DI, Blore-10. :

|

f

!

f *Shri Naveen Kumar M

BRIEF DETAILS -
BRIEF DETAILS :

" The unit GEA Westfalia Separator India Pvt Ltd. # 7B. Bommasandra Industrial area, Hebbagodi.

Bangalore-560099 is a 100% E.O.U manufacturing Decanter centrifuge and oil Purification units. The unit
inspection carried out as per SION(Standard | Aput and Output) norms for fixation of Scrap percentage.

The manufacturi Ng process involves the followi ng steps: -

Stainless Steel is used as raw material for manufacturing different parts of Decanter and Qi purification

units. The parts undergo turning and milling operation in Mill Turn machine followed by drilling in

&

Radial drilling machines. Thereafter the Part undergoes finishing process and then proceeds for
assembling.In addition the Bearing hub and Bow| shel] dynamically balanced on Balancing machine

Apart from this the Scroll body and Bearing hub undergo welding process before proceeding to

assembling.

" //'\f/\
b 7
A ePp é::,!’n..u«y
Cloyuitaio Eoed it iy > :

PN (g e

q 2 :






During the inspection. it is arrived that the average percentage of scrap generated is 24.00 % to 57.00%

o

Based on the observation of process of manufacture and data of the unit’s records. calculations have been
made and it is arrived that the average percentage of serap generated is 38.00%

)
RECONMMENDATIONS :
v b
TR
(Naveen Kumar .M)
Investigator (Mech)
MSME-DI : Bangalore-10.

.
H g 7

NN / 3
(S.N. Rangaprasad)
Dy. Director (Chem)
MSME-DI : Bangalore-10.

SIS
/‘.f Vi 2t

DIRECTOR....-

galuru - 19
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DhT

Ministrv of Heavy Industries & Public Enterpriscs
Department of Heavy Industry
TSW(B) Section

Subject: Application of L&T MHPS Turbine Generator Ltd for
ratification of nurms of AA no 0310753791 dt 15-10-13

DES-I, DGFT may kindly refer to the above mentioned £/ of L&T
MHPS Turbine Generator Ltd. The firm has represented vide their
letter of dated 05.02.2018. Based on the information submitted,
this Office recommends the following. :

Export Product- Turbine Generator

Import:
Item SI. No of AA Recommendation T
130 On repeat basis of AA No.
it 0310753783 (Rating -660MW)
3, 6,26, 27, 23, 34, 38, 56, | GN-4 Nil wastace. with

60, 105, 106, 127, 159 to accountability as per DGFT Policy.

168, 173 to 177 - o e

< LP-2  Turbine Rotor- Rough
: machined. Description a« per AA.

Positioning of the word “without
Blades” in the descripticn of item
as prefix or suffix be decided by
DGFT.

ssmeife o 0 5

The above issues-with the approval of JS(BIM).

[ & ‘>\/—

o S T L »—~-M‘or~awe»3\- S M Mo 9//? - Chi I4s

gg.(_"fNayak
Developmerit Officer

. 07/03/2018
DGFT (Economic Officer , DES-I)

Deptt, of HI, UO No_3(104)/10-TSwW/(B)







Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of L&T MHPS Turbine Cenerator Ltd for
ratification of norms of AA no 0310753791 dt 15-10-13.

Ref- DGFT ID No- 01/80/050/00 391/AM-14/DES-1/191dt 8/6/18

DES-I, DGFT may kindly refer to the above mentioned AA of L&T

MHPS Turbine Generator Ltd. It is clarified that in view of the
clarification & justification given by the firm in their letter of )
dated 15/02/18 forwarded .by DGFT vide their ID - No-
01/80/050/00391/AM-14/DES- 1/783  dt 12/02/18, the
amendment of norms for the AA has been recommended. : ‘

The above issues with the approval of IA(VK

0)//[’(/’2/2

B.C.Nayak
Developmpnt Officer

DGFT (Economic Officer , DES-I) ‘ P
Deptt. of HI, UO No=3(104)/10-TSW(B)







GOVERNMENT OF INDIA
VINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website http://dgft.gov.in ]

Subject:  Re-ratification of Norms against Adv. Authorization No. 0310753791 dated
15.10.2013 issued under Para 4.7 (of HBP (Voli) to M/s. L&T-MHPS Turbine
Generators Private Limited, Mumbai — regarding.

Please find enclosed a copy of firm’s reply dated 05.02.2018 of M/s. L&T-MHPS
Turbine Generators Private Limited, Mumbai on the subject mentioned above requesting
for Ratification of norms.

2. DHI is requested to examine the case and provide their necessary comments for
consideration of the case before NC.

kncl.a.

(5.K.Panigrahi)

Economic Officer

for Director General of Foreign Trade
Tel.:23061562 Ext.265

E-mail: nel.dgft@nic.in

Sh. K.K. Tiwari, .LA., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Deihi 110011.

~DGFTID:No.01/80/050/0039 1/ANM4/DES -1/~ > 5 - -Daﬁted:—/ﬁ-a—)%/—g%hh
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L&T-MHPS Turbine Generators Private Limited
(Formerly known as L&T-MHI Turbine Generators Private Limited)

Gate No. 8, Hazira Works (West)

Surat Hazira Road, P.O. Bhatha

Surat 394 510, Gujerat, INDIA

7 @ L&T
Tel: 491 261 280 8000

LIC:LUT:1052:TM Fax: +91 261 280 8080

www. Lntmhpsturbogen.com

February 5, 2018

The Directorate General of Foreign Trade,
(DES ) ‘

Udyog Bhavan,

Maulana Azad Road,

New Delhi 110 011

Dear Sir,

Amendment in ratified Noms against’ Advance Authorization - No.
0310753791 dated 15.10.2013. :
Your File No. 01/80/050/00391/AM14/DES-|

This is further to your letters for ratification of norms of AA No. 310753791 (Rating - 660 MW)
dated 08/12/2015 & 14/03/2017, we request you to ratify the norms as per attached revised
material balancing statement —

AA SI. No. Request for ratification

130 On repeat basis of AA No. 0310753783 (Rating - 660MW)

5,6, 26, 27, 29, 34, 38, 56,60, 105, GN4-Nil wastage with accountability.
106, 127, 159, 160, 161, 162, 164,
168,173, 174,175,176, 177

139, 150, 154 : GN4-Nil wastage with accountability. We request you to
suffix “(without blades)” in the description of items 139 and
154 and retain description of item 150 as per Advance

Authorisation.

List of above components with break-up/ details is as per Annexure — 1.

Thanking you & looking forward to receive your valued ratification of norms and assuring you of
- our best services at all times, we remain,

Yours faithfully, -
for L&T-MHPS TURBINE GENERATORS PVT.LIMITED

(SHAILESH AGRAWAL)

Encl.: As above

Registered Office: L&T House, N.M. Road, Ballard Estate, Mumbai 400 001, India
CIN: U31101MH2006PTC166541
A Joint Venture between Larsen & Toubro Limited and Mitsubishi Hitachi Power Systems Limited
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Erawing NdT3258AAAA001, LMTG1007GAAD01

Material Balancing Statement

I

Supply of 2 x 660 MW STEAM TURBINE AND GENERATOR WITH THEIR INTEGR

AL AUXILIARIES ALONG WITH SPARES-UNIT#1, Net Wt of the Equipment

HIGH & INTERMEDIATE PRESSURE (HIP) TURBINE ROTOR

HIGH INTERMEDIATE PRESSURE TURBINE GLAND RING PARTS

HIGH PRESSURE BLADE RING PARTS

INNER RINGS

INTERCEPTOR VALVE PARTS

LEAF SPRINGS

LINEAR VARIABLE DIFFERENTIAL TRANSDUCER (LVDT)

LOW PRESSURE (LP) L-0C. CASTING BLADE L

MT 1,592
Adistica Unit of Net Gross % Justifcation
Pt ipti . Measure Weight Weight for High
Sr.No Description Remark Resultant Product Name License Qty i (Kgi) ) Wastage Wantage
110 [STATOR COIL WEDGE » 1396 NOS 140 140 NIL NA
111 [TEETH FILLER S PARES UN IT#1 700 NOS 25 25 NIL NA
112 TEFLON SEAL (6mmx6mmx3300mm) 1 NOS 1 1 NIL NA
113 |TELE TUBE 5 NOS 7 1 NIL NA
114 |TERMINAL BOARD 11 NOS 315 315 NIL NA
115 Tetron Cut Tape (Thickness=0.13 to 0.18mm)(32mmx200m) 60 NOS 60 60 NIL NA
116 TETRON FELT (T=0.5 to 5mm, W=39to65mm, L=1000to15000mm) 1616 NOS 25 25 NIL NA
117 Tetron Glass prepeg tape(ARISAWA) 40 NOS 10 10 NIL NA
118 |THERMOCOUPLES 4 SET 255 255 NIL NA
119 |THERMOSTAT FOR H2 GAS DRIER HEATER 1 NOS 20 20 NIL NA
120 |[THROUGH BOLT ( M36) 42 NOS 2,041 2,041 NIL NA
121 |TOHMIDE 225(HARDNER) : 92 KG 92 92 NIL NA
122 |Wire mark (THK-0.2MM, DIA=6.5 TG 17.5MM, L = 25 TO 30MM) 1018 NOS 1 1 NIL NA
123 |DISTANCE PIECE ASSEMBLY 1 SET 2 2 NIL NA
124 Current Transducer 4 Nos 5 5 NIL NA
125 Oxyzen Free Hollow Conductor 1 SET 500 500 NIL NA
126 |LEAD JOINTS AND CONNECTORS 1 SET 100 100 NIL NA
127 [FLOAT PUMP MOTOR SET 1 SET 70 70 NIL NA
128 [Slot cell 80 Nos 80 80 NIL NA
NA
129  |[ACTUATORS 14 NOS 8,142 8,142 NIL A
@ allowance and
130 |Alloy Steel Bar Width = 66mm to 185mm, Thickness= 39mm to 130mm 60000 KG 8,510 60000 | 531% machining
allowance
Machining
131 |ALLOY STEEL ROD DIA DIA 25mm TO DIA. 200 mm 16500 KG 10,191 15200} 62% allowance
32T BEARING ASSEMBLY(DIA 400mm=DIA 600mm)" 05 SNOST SEEOPE T RNIL 2 N: :
133 |CONSOLE ASSEMBLY AND PARTS 2 SET . S ) ) S
21341 [CS PLATES 802180 MM Thickness 0 KGR S RO ENT LR i :
135 |DU BUSHING 25 Nos 250 NIL NA
NA
136 |GOVERNING VALVE PARTS 2 SET 997 NIL
137  |HIGH & INTERMEDIATE PRESSURE (HIP) TURBINE OUTER CASING 1 NOS 55,000 55,000 NIL NA
LOWER HALF
HIGH & INTERMEDIATE PRESSURE (HIP) TURBINE OUTER CASING ; NOS 50,000 NIL NA
UPPER HALF

Rotor forging

LOW:PRESSURE( LP) L-0C.CASTING'BLADE RH .

LOW:PRESSURE (LP) 1 C CASTING BLADE LH

LOW PRESSURE (EP) L-1C'CASTING BLADER]

LOW PRESSURE (LP)-2 TURBINE ROTOR ROUGH MACHINED

LOW PRESSURE BLADE RING PARTS

LOW PRESSURE GLAND RING PARTS

LOW PRESSURE INNER CASING PARTS

LOW PRESSURE(LP)1 TURBINE ROTOR

LOW PRESSURE-1 AND LOW PRESSURE

-2 ROTOR BLADES

Rotor forging

Rotor forging

LUBE:OIL:CONDITIONER
STEA i

TaalS] o | oo o= [BIEBIE o o oo rolro] =
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AA No. 0310753791 ‘\
AA S/N Import Item Name Dtd 15.10.2013 Remarks
X Qty|[UOM
AC SEAL OIL PUMP MOTOR SET AIR SIDE-SPEC-15 2lsE
KW,415V,27.5A,495 LPM.7.1 KG/CM2 2 :
2set=2 Nos ‘ ;
5 15KW AC Motor AC Seal Oil Pump Motor Set (Air Side) is a part of Seal Oil Unit. Pump Motor set is assembled
Gear pump on Seal Oil Skid along with other equipment & instruments.
Coupling set
Base frame
AC SEAL OIL PUMP MOTOR SET H2 SIDE-SPEC-3.7 KW,415V,7.2 SET
A.155 LPM,5 KG/CM2 .
lset=1 No. .
6 3.7KW AC Motor AC Seal Qil Pump Motor Set (H2 Side) is a part of Seal Oil Unit. Pump Motor set is assembled
Gear pump on Seal Oil Skid along with other equipment & instruments.
Coupling set
Base frame
DC SEAL OIL PUMP MOTOR SET AIR SIDE-SPEC-15 1|seT
KW,220V,76.9A,495 LPM,7.1KG/CM2
lset=1 No.
26 15KW DC Motor DC Seal Oil Pump Motor Set (Air Side) is a part of Seal Oil Unit. Pump Motor set is assembled
Gear pump on Seal Oil Skid along with other equipment & instruments.
Coupling set
Base frame
27 DIFFERENTIAL PRESSURE REGULATOR-SPEC-65A,CV : 32 INLET 3|nos Differential Pressure Regulator (DPR) is a part of Seal Oil Unit. It is assembled on pump
PRESSURE : 2.5 TO 6.9 KG/CM2 discharge line.
29 DUPLEX GAS DRIER-SPEC-INLET PRESSURE : 5.5 KG/CM2, DEW 1|Nos Duplex Gas Dryer is a part of H2 & CO2 Gas system. It maintains H2 & CO2 gas moisture-free
POINT TEMP: BELOW -20 DEG CELCIUS (Dry) inside the Generator.
34 ig}JCA’\;'éSING VALVE-SPEC-25A.CV 1 9, INLET PRESSURE : 9.3 3[NOS Equalizing valve is a part of Seal Oil Unit. It is assembled on purnp discharge line.
38 FLOAT VALVE-SPEC-25 A, 40A INLET PRESSURE : 5.35 KG/CM2 3[NOS Float valves are part of Seal Oil System. They are assembled in the drain regulator tank.
Generators of rating 660 MW & above are made up of stampings of silicon steel. Generator
56 HYDRANUT-SPEC-KKB2336 44|NOS core stampings are bolted through Hydra Nut to form the generator core. Winding is done
on generator core.
60 JOHNSON SCREEN-SPEC-MODEL TYPE : 1PS,2PS,4PS, PRESSURE : 2INOS Johnson Screen is installed in Demineralizer Tank. Demineralizer Tank is mounted on Stator
10 KG/CM2 Coil Cooling Water Unit (SCCW).
STATIC EXCITATION SYSTEM (SET OF PANELS) 1|NOS

NP1-EXCITATION CUBICLE FCB (FIELD CIRCUIT BREAKER)

NP2-EXCITATION CUBICLE (THYRISTOR-1 )

e

NP3-EXCITATION CUBICLE (THYRISTOR-2)

NP4-EXCITATION CUBICLE SAB (SURGE ABSORBER)
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NPS-EXCITATION CUBICLE INC-EXC (INITIAL-EXCITATION / FIELD Static Excitation System (Automatic Voltage Ragulator) The digital AVR is an autcmatic
- 105 ELABHING) voltage regulator intended to control the excitation of Synchronous power generator by
z?_j:_?;l[‘DD 3%??52; getting the signals from CT & PT of generator to regulate the Output voltage of generator.
NP8-FIELD CIRCUIT BREAKER
NP3-FAN A
NP10-FAN B
NP11-FAN A
NP12-FAN B
NP13-DC CONTROL POWER SUPPLY NORMAL
106 |[STATOR COIL-COOLING WATER FILTER-SPEC-TG70130 a|nos SCCW Fiivter is a part of Stator Coil Coolin.g Water (SCCW) unit. The filter is assembled with
the cartridges and mounted on SCCW unit.
1set=1No.
Adt Elé?gn;QPUMP MIRTON Bl Sr N I 154 8 AP 1|5ET The float pump motor set is mounted on Seal Oil Unit. The interconnecting piping is
assembled with the pump.
ALLOY STEEL BAR WIDTH = 68MM TO 185MM, THICKNESS= 39MM
130 |TO 130MM -SPEC-MTB10AAM, 10705MBU, 10705BU, 60000{KG The %age wastage of 552% may be allowed on repeat basis.
10705BA-ST, 15106FF
139 HIGH & INTERMEDIATE PRESSURE (HIP) TURBINE ROTOR-SPEC- 1lNOS
TMK-1 (WITHOUT BLADES) .
150 LOW PRESSURE (LP)-2 TURBINE ROTOR ROUGH MACHINED-SPEC- 1/n0Os
10325UD
154 |LOW PRESSURE(LP)1 TURBINE ROTOR -SPEC-10325UD (WITHOUT 1lseT 1885 1 N,
BLADES)
MAIN STEAM VALVE PARTS 2|SET
Spindle
159 Coupling
Valve Plug
Piston Rod
NO.1 DUMMY RING PARTS (FILLER PIECE, LEAF SPRINGS, LOCK
STRIPS, SEAL FIN(ACC), SEAL FIN (SB), SEAL RING (ACC), SEAL 2|SET
STRIP, SPRING)
160 Leaf spring
Leaf seal ring
Abradable ACC seal ring
: Caulking piece
NO.2 DUMMY RING PARTS (LEAF SPRINGS, SEAL STRIP(ACC), 2|seT
SEAL STRIP (SB). SEAL RING (ACC), SPRING)
Leaf spring
154 Leaf seal ring
Abradable ACC seal ring
Caulking piece
162 |NON RETURN VALVES -SPEC-A217 WC9, A216 WCB 9|NOS
OVERLOAD VALVE PARTS 2|SET
Spindle
164 Coupling

=




el -




Valve Plug

Piston Rod
REHEAT STEAM VALVE PARTS SET
Spindle
. Coupling|-
Valve Plug
Piston Rod
TURBINE CONTROL SYSTEM (TCS) SET The TCS system configuration incorporates control functions, which are implemented, by the
; CPU (CENTRAL PROCESSING UNIT) software logic and the hardwired logic. The TPS system configuration incorporates
EOST (ELECTRICAL OVER SPEED TRIP) CARDS protection functions, which are implemented, by the software logic and the hardwired logic
173 OPC (OVER SPEED PROTECTION CONTROL) CARDS and trip the turbine in case of an abnormal event.
DIGITAL I/0O (INPUT / OUTPUT)
ANALOG 1/0 (INPUT / OUTPUT)
COMMUNICATION CARDS|
TURBINE PROTECTION SYSTEM (TPS) SET The TCS system configuration incorporates control functions, which are implemented, by the
CPU (CENTRAL PROCESSING UNIT) software logic and the hardwired logic. The TPS system configuration incorporates :
EOST (ELECTRICAL OVER SPEED TRIP) CARDS protection functions, which are implemented, by the software logic and the hardwired logic
174 OPC (OVER SPEED PROTECTION CONTROL) CARDS and trip the turbine in case of an abnormal event.
DIGITAL I/O (INPUT / OUTPUT)
ANALOG I/0 (INPUT / QUTPUT)
COMMUNICATION CARDS
Turbine Supervisory Instrumentation (TSI) Systems provide continuous on-line monitoring
175 |TURBINE SUPERVISORY INSTRUMENTS SET and machine protection for steam turbine generator sets. The TS| system measures a variety
of supervisory parameters to provide reliable operation and machine condition information
and alert them to any machinery problems.
: The Shaft Voltage Detector is used to detect the shaft voltage of Generator and the same is
176 |SHAFT VOLTAGE DETECTOR-VOLTAGE SENSING ELEMENT SET assembled in the Generator Protection Panel to protect any unwanted voltage build up in
Generator Shaft. .
FLUSHING SYSTEM SET Flushing system is part of main turbine supply. It is required for checking the flow of control
177

Flanges

Bypass Valves

fluid to the valves. The control fluid flow ensures valve opening and closing (turbine trip &

start up).
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Department of Industrial Policy & Promotion
(TS Section)

Subject: Larsen & Toubro Ltd - AA 0310807693 dt. 08.09.2016 - Reg.

Ref.: DGFT Email dated Aug 10, 2018 enclosing ID.No.01/80/050/00415/AM17/DES-1/
Dated: NIL.

M/s Larsen & Toubro have represented for amendment of norms approved on
25.4.2017.

Based on the information submitted by the firm, the descriptions in respect of import item

nos. 1, 2, 19 & 20 may be revised to read as under:
1. Description of import item.no. 1 may be amended from ‘STAINLESS .STEEL

PLATES - SPEC- SA264’ to ‘CLAD PLATES - SPEC - SA264 - THK RANGE: 20MM
TO 120MM’. '
2. Description of import item no. 2 may be amended from ‘STAINLESS STEEL

PLATES — SPEC - SA516M/SA516’ to ‘CARBON STEEL PLATES — SPEC -
SA516M/SA516- THK RANGE: 10MM TO 185MM’.

3. Description of import item no. 19 may be amended from ‘STAINLESS STEEL
PLATES’ to STAINLESS STEEL WELDED AND COLD DRAWN TUBES/PIPES -

SPEC-SA 789 UNS $32205’. .
4. Description of import item no. 20 may be mentioned as ‘STAINLESS STEEL
PLATES-SPECSA240/SA240M’.

Norms committee may take a view. (\/

e

(Sundeep Chauhan)
Development Officer

Norms Committee | :
DIPP No. 7/70/2018-TS dated 18/09/2018/‘.fg
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Ministry of Heavy Industries & Public Enterprises ﬁﬁf
Department of Heavy Industry (A —

"TSW(B) Section TZC‘%‘]ZZ

Subject: Application of M/S BHEL Chennai for ratification of norms of AA
no-0410156463 dt 21-03-14

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL
Chennai. The firm’s representation of dated 23/11/17 has been examined.
The firm has requested for amendment in the quantity of inputs from
earlier ratified quantities by Norms Committee due to reduction in overall
pipe length during detailed engineering. This Office recommends the
following. | |

Export product (EP)
Piping system for 2X800 MW GADARWARA TPS project for TG & LP piping.

Export weight will be reduced from 3917 MT to 3357 MT. The revised

weight balance submitted by the firm is enclosed.

IMPORT
Item | Item Earlier ratified gty Propésea amended
no qty 1
I Seamless CS pipe ’ 1,642 MT i1,417 MT
Seamless AS pipe |58 MT ' l 51 MT

2000 Nos ! 221 Nos
Item no 4 has not been imported and hence to be deleted. The applicant

will account for actual imports in export product. The applicant will produce

copy of sales/Excise invoices to the RLA, DGFT for verification of actual

total export weight.
~ The above issues with the approval of JS (BIM).

oo
B.C.Nayak
Development Officer
17/04/18
DGFT, Economic Officer, DES-I
Deptt. of HI, UO No 2(3)/BH-3/ AA no 6463/18-TSW(B) dated
poe Ul
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry — p,_ 8’ &
TSW(B) Section y

Subject: Application of M/S BHEL Chennai for ratification of norms of AA
No-0410124735 dt 08-06-11

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL
Chennai. The firm’s representation of dated 01/06/18 has been examined.
The firm may be asked to submit break up of item no 4 of import in number

& weight along with diameter range of earlier & proposed pipes.

- . e

The above issues with the approval of IA (KKT).

B.C.Nayak
Devetopment Officer
09/07/18

DGFT, Economic Officer, DES-I

Deptt. of HI, UO No 2(3)/BH-3/ AA no 6463/18-TSW(B) dated

y
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S BHEL, Hyderabad Limited for
ratification of norms of of AA No: AA no- 0910044578 dt 06-12-10
Ref- DGFT ID no.-01/80/050/746/AM11/DES-1/84dt 26/02/18

DES-I, DGFT may kindly refer to the AA mentioned above.
The firm’s request has been examined. The comments of tis office
is as under.

" Import item 140 to 148, 150,151,155 & 156 are insulation
material for Generator. DGFT may restrict their total value with in
2% of FOB value of Generator or as applied for whichever is lower
under Misc items of SION C-1647.”

The above issues with the approval of ]S (BIM).

Development Officer
01/05/2018

DGFT-, Economic Officer, DES-I
" Deptt. of HI, UO N03(03)/2018/TSW(B)
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S BHEL Chennai for ratification of norms of AA
no-0410134719 dt 13-03-12 |

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL
Chennai. The firm’s representation of dated 22/11/17 has been examined.
The firm has requested for amendment in the quantity of inputs from
earlier ratified quantities by Norms Committee due to reduction in overall
pipe length during detailed engineering. This Office recommends the
following.

Export product (EP)
Piping system for 1X700 MW Bellary TPS project. Export weight will be
reduced from 9898 MT to 7070 MT. The revised weight balance submitted
by the firm is enclosed.

IMPORT
Item | Item Proposed amended gty

no

Seamless CS pipe 1.02 kg/kg content in EP
4 Fittings, forgings Net to net under GN-4

L7 Hanger Components | Net to net under GN-4

Item no 3,6and 8 to 11 not imported and hence to be deleted. There
is no change in quantity of item no 2 & 5. The applicant will account for
actual imports in export product. The applicant will produce copy of
sales/Excise invoices to the RLA, DGFT for verification of actual total export

weight.

The above issues with the approval of JS (BIM).

/

B.C.Nayak
Development Officer
04/05/18

DGFT, Economic Officer, DES-I
Deptt. of HI, UO No 3(10) /18-TSW(B) dated
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~ ] AMENDMENT IN EXPORT PROBUCT WE
AA No: 0410134719 Dt 13.03.2012

GH @

EP: SG STG & AUXILIARY PIPING FOR 1X700 MW BELLARY THERMAL POWER PROJECT
- IMPORTS - INDIGENOUS
: Actual
SL. MATERIAL DESCRIPTION lmp_;orted Net_ Imported design Actual Net
NO ' weight (Wastage% weight after welaht Wastage% weight after '
(MT) wastage (MT) g wastage (MT): !
(MT)
1 |SEAMLESS CS PIPE , 591 2 579 4158 2 4075
2 |SEAMLESS AS PIPE 950 2 931 - 2 Z
3 |SEAMLESS SS PIPE - 2 ; 14 2 14
4 [FITTINGS, FORGINGS 150 0 160 728 0 728
|
5 |WELDING WIRES , ELECTRODES 9 0 9 0 g
6 |HANGER COMPONENTS - CLEVIS WITH BOLTS r 0 - 42 0 42
7 HANGER COMPONENTS - CONSTANT LOAD HANGERS, VARIABLE LOAD 1 0 ‘ 1 85
HANGERS 0 65
8 |HYDRAULIC SNUBBER ASSEMBLY - IMPORT < 0 it 0
9 [SWITCHES - 0 - 5 0 5
10 |GAUGES - 0 - 6 0 6
11 |VALVES = 0 - 8 0 8 :
INDIGENOUS ITEMS ONLY !
12 |STRUCTURALS & PLATES = 3 - 401 3= 389
13 [INSULATION = 0 - 29 0 29
14 |COMPONENTS . 0 - 13 0 13 !
15 |HANGERS AND SUPPORTS i - 0 F 26 0 26 g
SUM TOTAL 1670 5400]tO20co. |

Tota! Supply weight (img;ort~!-!ndi:_';mmus) ! Export weight for the project (MT) =7070 MT

Bailier ratificd weight of (e

WT Reduction in Export weight =2828 MT

K—RAJITHA -
SDGM|/ MM
BHEL / Pipjng Cenlre

T Nemar Chennai -6







/h— W ] 7o
Department of Industrial Policy & Promotion
(TS Section)

Subject: M/s Godrej & Boyce Manufacturing Company Limited - Advance Authorization No.
0310810568 dated 17.01.2017 - Reg. '

Ref.: DGFT No.: 01/80/050/00646/AM-17/DES-1/122 dt. 30.5.2018

M/s Godrej & Boyce have made a request for amendment of norms approved on 9.5.2017.

Now the firm has requested for decrease in net weight of Export Item from 191738 Kgs to 163600
Kgs. They have also given revised net weight & wastage of each import item.

Based on the wastage approved earlier, the revised norms are recommended as under-

1.

O ®©

The Net Empty weight of the export product may be revised from 191738 Kgs to 163600
Kgs.

Word "Relevant” may be prefixed with the description of import items at SI. No.1 & 3.
Quantity of import item at SI. No. 1 may be allowed as 148347.54 Kgs. as 1.0719 Kgs./kg.
content in the export products after taking 1/3r recovery from scrap.

Quantity of import item at SI. No. 2 may be allowed as 85 Nos. on net to net basis. Duty free
weight of this item may be allowed as 19929.15 Kgs. as 1.05 Kgs./kg. content in export item.
Quantity of import item at Sl No. 3 may be allowed as 376.57 Kgs. as 1.05 Kgs./kg. content in
export item.

Quantity of import item at SL No. 4 may be allowed as 3 Nos. on net to net basis. Duty free
weight of this item may be allowed as 46.21 Kgs. as 1.02 Kgs./kg. content in export item.
Quantity of import item at SI. No. 5 may be allowed as 943.70 Kgs.(227 Nos.) on net to net
basis.

Quantity of import item at Sl. No. 6 may be allowed as 24.19 Kgs.(11 Nos.) on net to net basis.
Quantities of import items at SI. No. 8,9, 10 & 11 (welding consumables) may be allowed as
1379.56 Kgs., 1379.56 Kgs., 1764.60 Kgs. and 1764.60 Kgs. respectively.

10. Import Item number 7 has been deleted by the applicant firm. We have no objection for

deletion of this item. -

Norms committee may take a view.

(Sundeep Chauhan)
Development Officer

Norms Committee |
DIPP No.7/71/2018-TS dated 11/09/2018




